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(@)

(b)

(©)

(d)

(e)

SIXTH INTERNATIONAL TIN AGREEMENT!

PREAMBLE

The parties to this Agreement,
Recognizing:

The significant assistance to economic growth, especially in developing
producing countries, that can be given by commodity agreements in helping
to secure stabilization of prices and steady development of export earnings
and of primary commodity markets;

The community and interrelationship of interests of, and the value of con-
tinued co-operation between, producing and consuming countries in order to
support the purposes and principles of the United Nations and the United
Nations Conference on Trade and Development and to resolve problems
relevant to tin by means of an international commodity agreement, taking
into account the role which the International Tin Agreement can play in the
establishment of a new international economic order;

The exceptional importance of tin to numerous countries whose economy is
heavily dependent upon favourable and equitable conditions for its produc-
tion, consumption or trade;

The need to protect and foster the health and growth of the tin industry,
especially in the developing producing countries, and to ensure adequate
supplies of tin to safeguard the interests of consumers;

The importance to tin producing countries of maintaining and expanding
their import purchasing power; and

! Came into force provisionally on 1 July 1982 among the following States and organization, by their decision

to that effect taken at a meecting convened in Geneva on 10, 11 and 23 Junc 1982 (as the required percentages for
the definitive entry into force under paragraphs 1 or 2 of article 55 had not been met) in accordance with arti-

cle 55 (3),
Date of deposit of the instru- Dute of deposit of the instru-
ment of ratification, accep- ment of ratification, accep-
tance (A), approval (AA), tance (A), approval (AA),
accession (a) accession (a)
or of the notification or of the notification
of provisional of provisional
State, organization application (n) State, vrganization application (n)
Australia 4 February 1982 n Indonesia ..............00u 2 February 1982
Belgium* 27 April 1982 n Ireland .....ooovvvinennnnn... 2 June 1982 n
Canada* 11 May 1982 n Italy* .. 27 April 1982 n
Denmark 27 April 1982 n Japan* ....... 28 June 1982 A
European Ecunomic Commu- Luxembourg*................ 27 April 1982 n
DY . ov v vi i 27 April 1982 n Malaysia ...oovvinrviiinennns 4 September 1981
Finland® ............. .00 28 May 1982 n Netherlands ........c.vvnen. 30 March 1982 n
France ...........oonvnnns 1982 n NOIWAY oo veiivnvseasnerasss 9 June 1982
Germany, Sweden .......oooviiiiiiiaan 9 June 1982
off L 1982 n Thailand ...........cciovuenn 28 May 1982 n
Greece* ** | . 1982 n United Kingdom of Great Bri-
India................ 1982 n tain and Northern Ireland ... 26 May 1982 n
* No contribution to the Buffer Stock Account (see article 53 (2)).
** See p. 499 of this volume for the text of the declaration made upon the notification of provisional
application.
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(H The desirability of improving efficiency in the use of tin in both the devel-
oping and industrialized countries, as an aid to the conservation of world tin
resources;

Have agreed as follows:

CHAPTER I. OBJECTIVES

Article 1. OBIJECTIVES
The objectives of this Agreement are:

(@) To provide for adjustment between world production and consumption of
tin and to alleviate serious difficulties arising from surplus or shortage of tin,
whether anticipated or real;

(b) To prevent excessive fluctuations in the price of tin and in export earnings
from tin;

(¢) To make arrangements which will help to increase the export earnings from
tin, especially those of the developing producing countries, so as to provide
such countries with resources for accelerated economic growth and social
development, while at the same time taking into account the interests of
consumers;

(d) To ensure conditions which will help to achieve a dynamic and rising rate of
production of tin on the basis of a remunerative return to producers, which
will help to secure an adequate supply at prices fair to consumers and to
provide a long-term equilibrium between production and consumption;

() To prevent widespread unemployment or under-employment and other serious
difficulties which may result from maladjustments between the supply of and
the demand for tin;

(H To improve further the expansion in the use of tin and the indigenous
processing of tin, especially in the developing producing countries;

() In the event of a shortage of supplies of tin occurring or being expected to
occur, to take steps to secure an increase in the production of tin and a fair
distribution of tin metal in order to mitigate serious difficulties which con-
suming countries might encounter;

(7) In the event of a surplus of supplies of tin occurring or being expected to
occur, to take steps to mitigate serious difficulties which producing countries
might encounter;

() To review disposals of non-commercial stocks of tin by Governments and
to take steps which would avoid any uncertainties and difficulties which might
arise;

() To keep under review the need for the development and exploitation of new
deposits of tin and for the promotion, through, inter alia, the technical and
financial assistance resources of the United Nations and other organizations
within the United Nations system, of the most efficient methods of mining,
concentration and smelting of tin ores;

(k) To promote the development of the tin market in the developing producing
countries in order to encourage a more important role for them in the mar-
keting of tin; and
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() To continue the work of the International Tin Council under the Fifth Inter-
national Tin Agreement! (hereinafter referred to as the Fifth Agreement) and
previous International Tin Agreements.?

CHAPTER 11. DEFINITIONS

Article 2. DEFINITIONS
For the purposes of this Agreement:

*“Tin’> means tin metal, any other refined tin or the tin content of concen-
trates or tin ore which has been extracted from its natural occurrence. For the
purposes of this definition, *‘ore’’ shall be deemed to exclude (¢) material which
has been extracted from the ore body for a purpose other than that of being
dressed, and (b) material which is discarded in the process of dressing;

“Tin metal’’ means refined tin of good merchantable quality assaying not less
than 99.75 per cent;

““Buffer stock’” means the buffer stock established by article 21 and operated
in accordance with chapter XIII of this Agreement;

‘“Government guarantees/government undertakings’ means the financial
obligations to the Council which are committed by Members as security for
financing the additional buffer stock in accordance with article 21. They may,
when relevant, be provided by the appropriate agencies of the Members con-
cerned. Members shall be liable to the Council up to the amount of their guar-
antees/undertakings;

**Tin metal held”’ means the metal holding of the buffer stock, including metal
which has been bought for the buffer stock but not yet received, and excluding
metal which has been sold from the buffer stock but not yet delivered, by the
Buffer Stock Manager;

““Tonne’’ means a metric ton, i.e., 1,000 kilograms;

*‘Control period’’ means a period which has been so declared by the Council
and for which a total permissible export tonnage has been fixed;

‘*Quarter’’ means a calendar quarter beginning on 1 January, 1 April, 1 July
or 1 October;

*“Net exports’’ means the amount exported in the circumstances set out in
part one of annex C to this Agreement less the amount imported as determined in
accordance with part two of the same annex;

““Member’ means a country whose Government has ratified, accepted,
approved or acceded to this Agreement or has notified the depositary under
article 53 that it will apply this Agreement provisionally, or an organization
meeting the requirements of article 56;

**Producing Member’’ means a Member which the Council has declared, with
the consent of that Member, to be a Producing Member;

**Consuming Member’’ means a Member which the Council has declared,
with the consent of that Member, to be a Consuming Member;

! United Nations, Treary Series, vol. 1014, p, 43,
2 Ibid., vol., 256, p. 31; vol, 403, p. 3; vol, 616, p. 317, and vol. 824, p. 229.
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A *‘simple majority’’ is attained if a motion is supported by a majority of the
votes cast by Members;

A ‘“‘simple distributed majority’’ is attained if a motion is supported by both
a majority of the votes cast by Producing Members and a majority of the votes
cast by Consuming Members;

A ‘“‘two-thirds distributed majority’’ is attained if a motion is supported by
both a two-thirds majority of the votes cast by Producing Members and a two-
thirds majority of the votes cast by Consuming Members;

““Entry into force’’ means, except when qualified, the initial entry into force
of this Agreement, whether such entry into force is definitive or provisional in
accordance with article 55;

“‘Financial year’’ means a period of one year beginning on 1 July and ending
on 30 June of the next year;

A ‘‘session’’ shall comprise one or more meetings of the Council.

PART ONE
THE INTERNATIONAL TIN COUNCIL: CONSTITUTIONAL PROVISIONS
cHAPTER 11I. INTERNATIONAL TIN COUNCIL

Article 3. THE CONTINUATION AND THE SEAT
OF THE INTERNATIONAL TIN COUNCIL

1. The International Tin Council (hereinafter referred to as the Council),
established by the previous International Tin Agreements, shall continue in being
for the purpose of administering the Sixth International Tin Agreement, with the
membership, powers and functions provided for in this Agreement.

2. The seat of the Council shall be in the territory of a Member.

3. Subject to the requirement in paragraph 2 of this article, the seat of the
Council shall be in London, unless the Council, by a two-thirds distributed
majority, decides otherwise.

Article 4. CoMPOSITION OF THE COUNCIL

1. The Council shall be composed of all the Members.

2. (a) Each Member shall be represented in the Council by one delegate
and may designate alternates and advisers to attend its sessions.

(b) An alternate delegate shall be empowered to act and vote on behalf of
the delegate during the latter’s absence or in other special circumstances.

Article 5. CATEGORIES OF MEMBERSHIP

1. Each Member shall be declared by the Council, with the consent of the
Member concerned, to be a Producing or a Consuming Member, as soon as
possible after receipt by the Council of notice from the depositary that such
Member has deposited its instrument of ratification, acceptance, approval or
accession under article 52 or article 54, or has given notification under article 53
that it will apply this Agreement provisionally.
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2. The membership of Producing Members and Consuming Members shall
be based respectively on their domestic mine production and their consumption of
tin metal, provided that:

(@) The membership of a Producing Member which consumes a substantial
proportion of tin metal derived from its own domestic mine production shall,
with the consent of that Member, be based on its exports of tin; and

() The membership of a Consuming Member which produces from its own
domestic mines a substantial proportion of the tin it consumes shall, with the
consent of that Member, be based on its imports of tin.

3. Inits instrument of ratification, acceptance, approval or accession, or in
its notification under article 53 that it will apply this Agreement provisionally,
each Government may state the category of membership to which it considers that
it should belong.

4. Atits first session after the entry into force of this Agreement, the Council
shall take the decisions necessary for the application of this article, with the
approval of Producing Members accounting for more than 50 per cent of their
total percentages of production as set out in annex A to this Agreement and of
Consuming Members accounting for more than 50 per cent of their total percent-
ages of consumption as set out in annex B to this Agreement.

Article 6. CHANGE OF CATEGORY

1.  Where on the basis of the statistical position a Member has changed from
the position of a Producing to that of a Consuming Member, or vice versa, the
Council shall, on the request of that Member or on its own initiative with the
Member’s consent, consider the new position, decide the change of category
and determine the percentage that would be applicable in accordance with the
provisions of article 14, paragraph 4.

2. From the date of coming into effect of the percentage referred to in
paragraph 1 of this article, the Member concerned shall cease to hold any of the
rights and privileges, or to be bound by any of the obligations, under this Agree-
ment which pertain to Members in its previous category, except any undischarged
financial or other obligations incurred by the Member in its previous category,
and shall acquire all the rights and privileges, and shall be bound by all the obliga-
tions, under this Agreement which pertain to Members in its new category.

CHAPTER Iv. POWERS AND FUNCTIONS

Article 7. POWERS AND FUNCTIONS OF THE COUNCIL
The Council:

(a) Shall have such powers and perform such functions as may be necessary
for the administration and operation of this Agreement;

(b) Shall have the power to borrow for the purposes of the Administrative
Account established under article 17, or of the Buffer Stock Account in
accordance with article 24;

(c¢) Shall receive from the Executive Chairman, whenever it so requests, such
information with regard to the holdings and operations of the buffer stock as
it considers necessary to fulfil its functions under this Agreement;
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(d) May request Members to furnish available data concerning tin production,
the production costs of tin, the level of tin production, tin consumption,
international trade in and stocks of tin, and any other information necessary
for the satisfactory administration of this Agreement not inconsistent with
the national security provisions as laid down in article 47, and Members shall
furnish to the fullest extent possible the information so requested:

(e) Shall establish buffer stock operational rules which shall include, inter alia,
financial measures to be applied to Members which fail to meet their obliga-
tions under article 22;

() Shall publish after the end of each financial year a report on its activities for
that year;

() Shall publish after the end of each quarter, but not earlier than three months
after the end of that quarter, unless the Council decides otherwise, a statement
showing the tonnage of tin metal held in the buffer stock at the end of that
quarter;

(1) Shall make whatcver arrangements are appropriate for consultation and co-
operation with:

(i) The United Nations, its appropriate organs, particularly the United
Nations Conference on Trade and Development, the specialized agencies,
other organizations within the United Nations system and appropriate
intergovernmental organizations; and

(if) Non-members which are Members of the United Nations or members of
its specialized agencies or which were parties to the previous Interna-
tional Tin Agreements.

Article 8. PROCEDURES QF THE COUNCIL
The Council:

(¢) Shall establish its own rules of procedure;

(b) May make whatever arrangements it considers necessary to advise the
Executive Chairman when the Council is not in session;

(¢) May at any time:

(i) By a two-thirds distributed majority, delegate to any of the subsidiary
bodies referred to in article 9 any power which the Council may exercise
by a simple distributed majority, other than those relating to:

—Assessment and apportionment of contributions under articles 20 and
22 respectively;

—Floor and ceiling prices under articles 27 and 31;
—Assessment of export control under articles 32, 33, 34, 35 and 36; or
—Action in the event of a tin shortage under article 40; and

(ii) By a simple majority, revoke any delegation of powers to any subsidiary
body.
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Article 9. SUBSIDIARY BODIES OF THE COUNCIL

1. The following subsidiary bodies established by the Council under pre-
vious International Tin Agreements shall continue in being to assist the Council
in the performance of its functions:

(@) Economic and Price Review Panel;
() Administrative Committee;

(¢) Buffer Finance Committee;

(d) Committee on Costs and Prices;
(¢) Committee on Development;

() Credentials Committee; and

(g) Statistical Committee.

2. The Council may establish such other subsidiary bodies as it deems
necessary,

3. The Council shall, by a two-thirds distributed majority, determine the
membership and terms of reference of its subsidiary bodies.

4. Any subsidiary body may, unless the Council decides otherwise, establish
its own rules of procedure.

5. Notwithstanding the continuation of the subsidiary bodies provided for in
paragraph | of this article, the Council may at any time terminate any subsidiary
body.

Article 10. STATISTICS AND STUDIES
The Council:

(@) Shall make arrangements for the estimation, at least once in every quarter,
of the probable production and consumption of tin during the following quarter
or quarters, with a view to assessing the total statistical tin position for that
period, and in this connection may take into account such other factors as
are relevant;

(b) Shall make arrangements for the continuing study of the production costs of
tin, the level of tin production, price trends, market trends and the short-
term and long-term problems of the world tin industry, and to this end shall
undertake or promote such studies on problems of the tin industry as it
deems appropriate;

(¢) Shall keep itself informed of new uses of tin and the development of substitute
products which might replace tin in its traditional uses; and

(d) Shall encourage closer relationships with and wider participation in organ-
izations devoted to research into the efficient exploration for and production,
processing and use of tin.

CHAPTER V. ORGANIZATION AND ADMINISTRATION

Article 11. EXECUTIVE CHAIRMAN AND VICE-CHAIRMEN OF THE COUNCIL

1. The Council shall, by a two-thirds distributed majority and by ballot,
appoint an independent Executive Chairman, who may be a national of one of the
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Members. The appointment of the Executive Chairman shall be considered at the
first session of the Council after the entry into force of this Agreement.

2. A person shall not be eligible for appointment as Executive Chairman
if he has been actively engaged in the tin industry or in the tin trade during the
five years preceding the time of the appointment.

3. A member of the staff of the Council shall not be excluded from appoint-
ment as Executive Chairman by virtue of paragraph 2 of this article.

4. The Executive Chairman shall hold office for such period and on such
other terms and conditions as the Council may determine.

5. The Executive Chairman shall convene sessions and preside over
meetings of the Council; he shall have no vote.

6. The Council shall elect annually two Vice-Chairmen, one from among
the delegates of the Producing Members and one from among the delegates of
the Consuming Members. The two Vice-Chairmen shall be designated respectively
First Vice-Chairman and Second Vice-Chairman. The First Vice-Chairman shall
be selected for each alternate year from Producing Members and Consuming
Members respectively.

7. Ifthe Executive Chairman resigns or is permanently unable to perform his
duties, the Council shall appoint a new Executive Chairman in accordance with
the procedure provided for in paragraph 1 of this article. Pending such appoint-
ment, or during temporary absences of the Executive Chairman, he shall be
replaced by the First Vice-Chairman, or if necessary by the Second Vice-
Chairman, who shall have only the duties of presiding over meetings, unless the
Council decides otherwise. The Council shall also provide in its rules of procedure
for the appointment of an Acting Chief Executive Officer responsible for the
administration and operation of this Agreement in accordance with article 13,
during temporary absences of the Executive Chairman, or pending the appoint-
ment of a new Executive Chairman in accordance with this paragraph.

8. Where a Vice-Chairman replaces the Executive Chairman in pursuance
of paragraph 7 of this article he shall have no vote; the right to vote of the
Member he represents may be exercised in accordance with the provisions of
article 4, paragraph 2(b), or article 15, paragraph 3.

Article 12.  SESSIONS OF THE COUNCIL
1. The Council shall, unless it decides otherwise, hold four sessions a year.

2. (a) Sessions shall be convened by the Executive Chairman or, after
consultation with the First Vice-Chairman, by the Acting Chief Executive Officer.
The Council, in addition to meeting in the other circumstances specifically
provided for in this Agreement, shall also meet:

(i) At the request of any five Members; or
(ii) At the request of Members holding together at least 250 votes; or
(iif) At the discretion of the Executive Chairman.

(b) The Secretary-General of the United Nations shall convene the first

session of the Council under this Agreement to begin within eight days after its
entry into force.
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3. Sessions shall, unless otherwise decided by the Council, be held at the
seat of the Council. Notice of sessions shall be given at least 15 days in advance,
except in case of emergency, when sessions may be called on 72 hours’ notice by
the Executive Chairman, or where the provisions of this Agreement require
otherwise.

4. Delegates holding two thirds of the total votes of all Producing Mem-
bers and two thirds of the total votes of all Consuming Members shall together
constitute a quorum for any meeting of the Council. If, on the day appointed
for the opening of any session of the Council, there is not a quorum as defined
above, a further meeting shall be convened after not less than seven days, at
which delegates holding at least 500 votes of all Producing Members and at least
500 votes of all Consuming Members shall together constitute a quorum.

Article 13. THE STAFF OF THE COUNCIL

1. The Executive Chairman appointed under article 11 shall be responsi-
ble to the Council for the administration and operation of this Agreement in
accordance with the decisions of the Council.

2. The Executive Chairman shall also be responsible for the management
of the administrative services and staff.

3. The Council shall appoint a Buffer Stock Manager (hereinafter referred to
as the Manager) and a Secretary of the Council (hereinafter referred to as the
Secretary) and shall determine the terms and conditions of service of those two
officers.

4. The Council shall give instructions to the Executive Chairman as to the
manner in which the Manager is to carry out his responsibilities laid down in
this Agreement.

5. The Executive Chairman shall be assisted by the staff considered neces-
sary by the Council. All staff, including the Manager and the Secretary, shall be
responsible to the Executive Chairman. The method of appointment and the
conditions of employment of the staff shall be approved by the Council.

6. Neither the Executive Chairman nor members of the staff shall have any
financial interest in the tin industry, tin trade, tin transport, tin publicity, or other
activities related to tin.

7. In the performance of their duties, neither the Executive Chairman nor
the members of the staff shall seek or receive instructions from any Government
or person or authority other than the Council or a person acting on behalf of the
Council under the terms of this Agreement. They shall refrain from any action
which might reflect on their position as international officials responsible only
to the Council. Each Member undertakes to respect the exclusively international
character of the responsibilities of the Executive Chairman and the members of
the staff and not to seek to influence them in the discharge of their responsibilities.

8. No information concerning the administration or operation of this Agree-
ment shall be revealed by the Executive Chairman, the Manager, the Secretary
or other staff of the Council, except as may be authorized by the Council or as
is necessary for the proper discharge of their duties under this Agreement.
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CHAPTER vi. VOTES IN THE COUNCIL

"Article 14. PERCENTAGES AND VOTES

1. The Producing Members shall together hold 1,000 votes. Each Producing
Member shall receive five initial votes; the remainder shall be divided among the
Producing Members as nearly as possible in proportion to their individual percent-
ages of production as set out in the tables established or revised by the Council
in accordance with paragraph 3 or paragraph 4 of this article.

2. The Consuming Members shall together hold 1,000 votes. Each Con-
suming Member shall receive five initial votes, or, if there are more than 30 Con-
suming Members, the highest whole number so that the total of such initial votes
shall not exceed 150; the remainder shall be divided among the Consuming
Members as nearly as possible in proportion to their individual percentages of
consumption as set out in the tables established or revised by the Council in
accordance with paragraph 3 or paragraph 4 of this article.

3. For the purposes of paragraphs 1 and 2 of this article, the Council, at
its first session, shall establish tables of percentages of production and consump-
tion for Producing and Consuming Members respectively. The tables so estab-
lished shall take effect immediately.

4. The tables established in accordance with paragraph 3 of this article shall
thereafter be revised by the Council annually and whenever there are changes in
membership or in the category of any Member. The tables so revised shall take
effect immediately.

5. For the purposes of paragraphs 3 and 4 of this article, the Council shall
determine the distribution or redistribution of percentages of production for the
Producing Members in accordance with annex F to this Agreement.

6. The Council may, by a two-thirds distributed majority, revise annex F.

7. For the purposes of paragraphs 3 and 4 of this article, the Council shall
determine the distribution or redistribution of percentages of consumption for
Consuming Members on the basis of the average of the consumption of tin of
each Consuming Member for each of the three preceding calendar years.

8. No Member shall have more than 450 votes.

9. There shall be no fractional votes.

Article 15. VOTING PROCEDURE OF THE COUNCIL

1. Each Member shall be entitled to cast the number of votes it holds in the
Council. When voting, a Member shall not divide its votes. When abstaining,
a Member shall be deemed not to have cast its votes.

2. Decisions of the Council shall, except where otherwise provided, be taken
by a simple distributed majority.

3. Any Member may, in a form satisfactory to the Council, authorize any
other Member to represent its interests and to exercise its voting rights at any
session or meeting of the Council.
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CHAPTER VviI. PRIVILEGES AND IMMUNITIES

Article 16. PRIVILEGES AND IMMUNITIES

1. The Council shall have legal personality. It shall in particular have the
capacity to contract, to acquire and dispose of movable and immovable property
and to institute legal proceedings.

2. The Council shall have in the territory of each Member, to the extent
consistent with its law, such exemption from taxation on the assets, income
and other property of the Council as may be necessary for the discharge of its
functions under this Agreement.

3. The Council shall be accorded in the territory of each Member such
currency exchange facilities as may be necessary for the discharge of its functions
under this Agreement.

4, The status, privileges and immunities of the Council in the territory of
the host Government shall be governed by a Headquarters Agreement between the
host Government and the Council.

PART TWO
FINANCIAL PROVISIONS
CHAPTER vIlIl. ACCOUNTS AND AUDIT

Article 17. FINANCIAL ACCOUNTS

1. (¢) There shall be kept two accounts—the Administrative Account and
the Buffer Stock Account—for the administration and operation of this Agreement.

(b) The administrative expenses of the Council, including the remuneration
of the Executive Chairman, the Manager, the Secretary and the staff, shall be
entered into the Administrative Account.

(¢) Any expenditure which is solely attributable to buffer stock transactions
or operations, including expenses for borrowing arrangements, storage, commis-
sion and insurance, shall be entered into the Buffer Stock Account by the Manager.

(d) The liability of the Buffer Stock Account for any other type of expenditure
shall be decided by the Executive Chairman.

2. The Council shall not be responsible for the expenses of delegates
to the Council or the expenses of their alternates and advisers.

Article 18. CURRENCY OF PAYMENTS

Cash payments to the Administrative Account by Members under articles 20
and 60, cash payments to the Buffer Stock Account by Members under articles 22
and 23, cash payments from the Administrative Account to Members under arti-
cle 60 and cash payments from the Buffer Stock Account to Members under
articles 22, 23 and 26 shall be assessed in the currency of the host country and
paid in that currency or, at the option of the Member concerned, the equivalent
of the amount due in the currency of the host country at the rate of exchange on the
date of payment may be paid in any currency which is freely convertible into the
currency of the host country on foreign exchange markets.
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Article 19. AupIT

1. The Council shall appoint auditors for the purpose of auditing its books
of account.

2. The Council shall, as soon as possible after the end of each financial
year, publish the independently audited Administrative and Buffer Stock
Accounts, provided that such Buffer Stock Accounts shall not be published earlier
than three months after the end of the financial year to which they relate.

CHAPTER 1X. THE ADMINISTRATIVE ACCOUNT

Article 20. THE BUDGET

1. The Council shall, at its first session after the entry into force of this
Agreement, approve the budget of income and expenditure of the Administrative
Account for the period between the date of entry into force of this Agreement
and the end of the first financial year. Thereafter, it shall approve an annual
budget for each financial year. If at any time during any financial year, because
of unforeseen circumstances which have arisen or are likely to arise, the balance
remaining in the Administrative Account is likely to be inadequate to meet the
administrative expenses of the Council, the Council may approve a supplementary
budget for the remainder of that financial year. -

2. On the basis of the budgets described in paragraph 1 of this article, the
Council shall assess in the currency of the host country the contribution to the
Administrative Account of each Member, which shall be liable to pay its full
contribution to the Council on notice of assessment. Each Member shall pay, in
respect of each vote which it holds on the date of assessment, one two-thousandth
of the total amount required.

3. Any Member which fails to pay its contribution to the Administrative
Account within six months of the date of notice of assessment may be deprived
by the Council of its right to vote. If such a Member fails to pay its contribution
within 12 months of the date of notice of assessment, the Council may deprive
it of any other rights under this Agreement, provided that the Council shall, on
receipt of any such outstanding contribution, restore to the Member concerned
the rights of which it has been deprived under this paragraph.

cHAPTER X. THE BUFFER STOCK ACCOUNT

Article 2]. ESTABLISHMENT AND SIZE OF THE BUFFER STOCK

In order to achieve the objectives of this Agreement there shall be estab-
lished, inter alia, a buffer stock consisting of a normal stock of 30,000 tonnes of
tin metal to be financed from government contributions, and an additional stock
of 20,000 tonnes of tin metal to be financed from borrowing, using as security
stock warrants and, if necessary, government guarantees/government under-
takings.

Article 22. FINANCING OF THE NORMAL BUFFER STOCK

1. The financing of the normal buffer stock shall at all times be shared
equally between Producing and Consuming Members. Such financing may, where
relevant, be provided by the appropriate agencies of the Members concerned.
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2. Aninitial contribution amounting to the cash equivalent of 10,000 tonnes
of tin metal shall be due on entry into force of this Agreement. Subsequent
contributions amounting to the cash equivalent of the remaining 20,000 tonnes of
tin metal shall become due on such date or dates as the Council may determine.

3. The contributions referred to in paragraph 2 of this article shall be
apportioned by the Council among Members in accordance with their respective
percentages of production or consumption as set out in the tables established or
revised by the Council in accordance with paragraph 3 or paragraph 4 of article 14
which are in effect at the time of the apportionment of contributions.

4. The amounts of the contributions referred to in paragraph 2 of this arti-
cle shall be determined on the basis of the floor price in effect at the date when
the contributions are called.

5. The initial contribution of a Member due in accordance with paragraph 2
of this article may, with the consent of that Member, be made by transfer from
the Buffer Stock Account held under the Fifth Agreement.

6. If at any time the Council holds cash assets in the Buffer Stock Account
the total amount of which exceeds the cash equivalent of 10,000 tonnes of tin
metal at the prevailing floor price, the Council may authorize refunds out of such
excess to Members in proportion to the contributions they have made under this
article. At the request of a Member the refund to which it is entitled may be
retained in the Buffer Stock Account.

7. Whilst this Agreement is in force provisionally, and notwithstanding the
provisions of paragraphs 2 and 3 of this article, the contribution of a Member to
be apportioned by the Council shall not exceed 125 per cent of its contribution
based on its percentage of production or consumption as set out in annex A or
annex B to this Agreement.

Article 23.  ARREARS IN CONTRIBUTIONS TO THE BUFFER STOCK ACCOUNT

1. If a Member does not fulfil its obligation to contribute to the Buffer
Stock Account by the date such contribution becomes due, it shall be considered
to be in arrears. A Member in arrears for 60 days or more shall not count as a
Member for the purpose of a decision by the Council under paragraph 2 of this
article.

2. The voting and other rights in the Council of a Member in arrears for
60 days or more under paragraph | of this article shall be suspended, unless the
Council, by a two-thirds distributed majority, decides otherwise, provided that any
delay in the fulfilment of a Member’s obligation to contribute to the Buffer
Stock Account shall not be regarded as arrears for the purposes of this paragraph
if such delay has occurred exclusively in respect of that part of the contribution
which exceeds the amount corresponding to its share of the estimated cost given
in annex G to this Agreement.

3. The Council may call for coverage of arrears by other Members on a
voluntary basis.

4. When the default has been remedied to the satisfaction of the Council,
the voting and other rights of the Member in arrears shall be restored. If the
arrears have been made good by other Members, these Members shall be fully
reimbursed.
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Article 24. BORROWING FOR THE BUFFER STOCK

1. The Council may borrow for the purposes of the buffer stock and upon
the security of tin warrants held by the buffer stock such sum or sums as it deems

necessary. The terms and conditions of any such borrowings shall be approved by
the Council.

2. The Council may, by a two-thirds distributed majority, make any other
arrangements it sees fit in order to supplement its resources.

3. All charges connected with these borrowings and arrangements shall be
assigned to the Buffer Stock Account.

Article 25. RELATIONSHIP WITH THE CoMMON FUND FOR COMMODITIES

When the Common Fund becomes operational the Council shall negotiate
with the Fund for mutually acceptable terms and modalities for an association
agreement with the Common Fund, in order to seek to take full advantage of the
facilities of the Fund.

cHAPTER xI. LIQUIDATION OF THE BUFFER STOCK

Article 26. LIQUIDATION PROCEDURE

1. On the termination of this Agreement, all buffer stock operations under
article 28, article 29, article 30 or article 31 shall cease. The Manager shall there-
after make no further purchase of tin and may sell tin only as authorized by para-
graph 2, paragraph 3 or paragraph 8 of this article.

2. Unless the Council substitutes other arrangements for those contained in
this article, the Manager shall, in connection with the liquidation of the buffer stock,
take the steps set out in paragraphs 3, 4, 5, 6, 7, 8 and 11 of this article.

3. Assoon as possible after the termination of this Agreement, the Manager
shall set aside from the balance remaining in the Buffer Stock Account a sum
which, in his estimation, is sufficient to repay any borrowings which may be out-
standing under article 24, and to meet the total expenses of liquidation of the
buffer stock in accordance with the provisions of this article. Should the balance
remaining in the Buffer Stock Account be inadequate for these purposes, the
Manager shall sell sufficient tin over such period and in such quantities as the
Council may decide in order to provide the additional sum required.

4. Subject to and in accordance with the terms of this Agreement, the share
of each Member in the buffer stock shall be refunded to that Member.

5. For the purpose of ascertaining the share of each Member in the buffer
stock, the Manager shall adopt the following procedure:

(a) The contributions made by each Member in cash to the buffer stock shall be
determined;

(b) All the tin held by the Manager on the date of termination of this Agreement
shall be valued on the basis of an appropriate price for tin on that date on a
recognized market to be agreed by the Council, and an amount to that value
shall be added to the total cash held by him at that date after setting aside a
sum as required by paragraph 3 of this article;
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(¢) If the total arrived at under subparagraph (b) above is greater than the sum
total of all the contributions made to the buffer stock by all Members, the
surplus shall be apportioned among Members in proportion to the total con-
tributions to the buffer stock of each Member determined in accordance with
subparagraph (a) above, multiplied by the number of days that such contribu-
tions have been at the disposal of the Manager on the termination of this
Agreement. For the purpose of calculating the number of days that a contribu-
tion has been at the disposal of the Manager neither the day on which the
contribution was received by him nor the day of the termination of this Agree-
ment shall be counted. The amount of surplus so apportioned to each Mem-
ber shall be added to the total of the contributions of that Member determined
in accordance with subparagraph (a) above. In calculating the apportionment
of such a surplus a forfeited contribution shall not be regarded as having been
at the disposal of the Manager during the period of forfeiture;

(d) If the total arrived at under subparagraph (b) above is less than the sum of all
the contributions made to the buffer stock by all Members, the deficit shall
be apportioned among Members in proportion to their total contributions.
The amount of the deficit so apportioned to each Member shall be deducted
from the total of the contributions of that Member determined in accordance
with subparagraph (a) above;

(¢) The result of the foregoing calculation shall, in the case of each Member,
be treated as its share of the buffer stock.

6. Subject to the provisions of paragraph 3 of this article, the share of each
Member in the cash and tin available for distribution in accordance with para-
graph 5 of this article shall be allocated to it, provided that if any Member has
forfeited the whole or part of its rights to participate in the proceeds of the
liquidation of the buffer stock by virtue of article 20, article 23, article 36, arti-
cle 48 or article 58, it shall to that extent be excluded from the refund of its
share and the resulting residue shall be apportioned among the other Members in
proportion to their respective shares in the buffer stock.

7. The ratio of tin to cash allocated under the provisions of paragraphs 4, 5
and 6 of this article to each Member shall be the same.

8. (a) Each Member shall be repaid the cash allocated to it as the result of
the procedure set out in paragraph 5 of this article.

(») The tin so allocated to each Member shall be transferred to it in such
instalments and over such period as the Council may deem appropriate, provided
that, if the total quantity of tin to be transferred to Members is less than 30,000
tonnes, the period shall not exceed 24 months from the termination of this Agree-
ment. If the total quantity of tin is 30,000 tonnes or more, it shall be transferred
to Members at an average rate of 10,000 tonnes in each period of 12 months from
the termination of this Agreement.

(¢) In making each transfer, the Council shall have regard, inter alia, for:

(i) The total quantity of tin available for distribution;
(ii) The effects that the release of such quantity of tin may have on the market; and
(iii) The interests of Members with a view to ensuring continued supply of tin.

(d) At the option of any Member any such instalment may be sold and the net

proceeds of such sale paid to that Member.
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9. Notwithstanding the liquidation procedure provided for in this article, any
tin allocated to Members in accordance with paragraph 8 of this article may be
transferred to the buffer stock of a subsequent International Tin Agreement.

10. Any tin allocated to a Member which is not a party to a succeeding
International Tin Agreement shall be returned to that Member not later than
six months after the termination of this Agreement.

11. When all the tin has been disposed of in accordance with paragraph 8
of this article, the Manager shall distribute among Members any balance remaining
of the sum set aside under paragraph 3 of this article in the proportions allocated
to each Member in accordance with paragraph 5 of this article.

PART THREE
ECONOMIC PROVISIONS
CHAPTER XII. FLOOR AND CEILING PRICES

Article 27. FLOOR AND CEILING PRICES

1. For the purposes of this Agreement there shall be floor and ceiling prices
for tin metal, which shall be expressed in Malaysian ringgit or in any other
currency which the Council may decide. The range between the floor and ceiling
prices shall be_30 per cent of the floor price and shall be divided into three
equal sectors.

2. Notwithstanding the provisions of paragraph 1 of this article, the initial
floor and ceiling prices shall be those in effect under the Fifth Agreement at
the date of termination of that Agreement.

3. At its first session after the entry into force of this Agreement, and
thereafter on the basis of continuing studies conducted by the Economic and Price
Review Panel or by such other body as the Council may decide, or in accordance
with the provisions of article 31, the Council shall review, and may revise, the
floor and ceiling prices with a view to attaining the objectives of this Agreement.

4. 1f the Council does not determine new floor and ceiling prices at its first
session after the entry into force of this Agreement, the floor price shall remain
the same as that in effect at the date of the termination of the Fifth Agreement
and the ceiling price shall be 130 per cent of the floor price.

5. Inconducting its reviews of floor and ceiling prices, the Council shall take
into account the short-term developments and the various levels and trends of
tin production and consumption, the production costs of tin, the existing capacity
for mine production, the adequacy of the current price to maintain sufficient future

mine production capacity and other relevant factors affecting movements in the
price of tin.

6. The Council shall publish without delay any revised floor and ceiling
prices, including any provisional or revised price determined under article 31.
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CHAPTER xI1I. MANAGEMENT OF BUFFER STOCK OPERATIONS

Article 28. OPERATION OF THE BUFFER STOCK

1. The Manager shall, in conformity with article 13 and within the provi-
sions of this Agreement and the framework of instructions of the Council, be
responsible to the Executive Chairman for the operation of the buffer stock.

2. For the purposes of this article, the market price of tin shall be the price
of tin in that market recognized by the Council at the termination of the Fifth
Agreement or such other price as the Council may at any time decide.

3. If the market price of tin:

(a) Isequal to or greater than the ceiling price, the Manager shall, unless instructed
by the Council to operate otherwise and subject to articles 29 and 31, offer
for sale at the market price on recognized markets such tin as is at his disposal
until the market price of tin falls below the ceiling price or the tin at his disposal
is exhausted;

(b) Is in the upper sector of the range between the floor and ceiling prices,
the Manager may operate on recognized markets at the market price in order
to prevent the market price from rising too steeply, provided he is a net
seller of tin;

(¢) Is in the middie sector of the range between the floor and ceiling prices, the
Manager may operate only if so authorized by a two-thirds distributed majority
of the Council;

(d) Is in the lower sector of the range between the floor and ceiling prices, the
Manager may operate on recognized markets at the market price in order to
prevent the market price from falling too steeply, provided he is a net buyer of
tin; or

(¢) Is equal to or less than the floor price, the Manager shall, unless instructed
by the Council to operate otherwise, if he has funds at his diposal and subject
to articles 29 and 31, offer to buy tin on recognized markets at the market
price until the market price of tin is above the floor price or the funds at his
disposal are exhausted.

4. For the purposes of this Agreement recognized markets shall be taken to
mean the Penang Straits Tin Market, the London Metal Exchange, and/or any
other market which may from time to time be recognized by the Council for the
purposes of the operation of the buffer stock.

5. The Manager may engage in forward transactions under paragraph 3 of
this article only if these will be completed before the termination date of this
Agreement or before some other date after the termination of this Agreement as
determined by the Council.

Article 29. RESTRICTION OR SUSPENSION OF BUFFER STOCK OPERATIONS

1. Notwithstanding the provisions of article 28, paragraph 3 (») and (d), the
Council may restrict or suspend forward transactions of tin when the Council
considers it necessary to achieve the purposes of this Agreement.

2. Notwithstanding the provisions of article 28, paragraph 3 (¢) and (¢),
the Council, if in session, may restrict or suspend the operations of the buffer
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stock if, in its opinion, the discharge of the obligations laid upon the Manager by
those subparagraphs will not achieve the purposes of this Agreement.

3. At such times as the Council is not in session, the power to restrict or
suspend operations under paragraph 2 of this article shall be vested in the Execu-
tive Chairman.

4. The Executive Chairman may at any time revoke a restriction or sus-
pension made under paragraph 3 of this article.

5. Immediately after a decision by the Executive Chairman to restrict or
suspend the operations of the buffer stock under paragraph 3 of this article, he
shall convene a session of the Council to review such decision. Such session shall
be held within 14 days after the date of the restriction or suspension.

6. The Council may confirm or cancel any restriction or suspension under
paragraph 3 of this article. If the Council does not come to a decision, buffer
stock operations shall continue without the restriction or shall be resumed in
accordance with the provisions of article 28.

7. So long as any restriction or suspension of the operations of the buffer
stock determined in accordance with this article remains in force, the Council shall
review this decision at intervals of not longer than six weeks. If at a session
to make such a review the Council does not come to a decision in favour of the
continuation of the restriction or suspension, buffer stock operations shall continue
without the restriction or shall be resumed.

Article 30. OTHER OPERATIONS OF THE BUFFER STOCK

1. The Council may authorize the Manager to buy tin from, or sell tin to or
for the account of, a governmental non-commercial stock. The Council may also
authorize the Manager to buy tin from contributing countries to the buffer
stock of the Fifth Agreement from their share of the liquidation of the buffer stock
under that Agreement. The provisions of article 28, paragraph 3, shall not apply
to buying or selling of tin for which authority has been given in accordance with
the provisions of this paragraph.

2. Notwithstanding the provisions of articles 28 and 29, the Council may
authorize the Manager, if his funds are inadequate to meet his operational
expenses, to sell sufficient quantities of tin at the current price to meet expenses.

Article 31. THE BUFFER STOCK AND CHANGES IN EXCHANGE RATES

1. The Executive Chairman may convene, or any Member may request him
to convene, a session of the Councijl immediately to review the floor and ceiling
prices if the Executive Chairman or the Member, as the case may be, considers
that changes in exchange rates make such a review necessary. Sessions may be
convened under this paragraph at less than seven days’ notice.

2. Inthe circumstances set forth in paragraph 1 of this article, the Executive
Chairman may, pending the session of the Council referred to in that paragraph,
provisionally restrict or suspend the operations of the buffer stock, if such a
restriction or suspension is in his opinion necessary to prevent buying or selling

of tin by the Manager to an extent likely to prejudice the purposes of this
Agreement.
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3. A restriction or a suspension of buffer stock operations under this article
may be confirmed, amended or cancelled by the Council. If the Council does not
come to a decision, buffer stock operations, if provisionally restricted or
suspended, shall continue without the restriction or shall be resumed.

4. Within 30 days of its decision to confirm, amend or cancel a restriction
or a suspension of buffer stock operations under this article, the Council shall
consider the determination of provisional floor and ceiling prices and may
determine these prices. If the Council does not determine provisional floor and
ceiling prices in accordance with this paragraph, the existing floor and ceiling
prices shall, subject to the provisions of paragraph 6 of this article, remain in
effect.

5. Within 90 days from the establishment of provisional floor and ceiling
prices the Council shall review these prices and may determine new floor and
ceiling prices. If the Council does not determine new floor and ceiling prices in
accordance with this paragraph, the provisional floor and ceiling prices shall
become the current floor and ceiling prices.

6. If the Council does not determine provisional floor and ceiling prices in
accordance with paragraph 4 of this article, it may at any subsequent session
determine what the floor and ceiling prices shall be.

7. Buffer stock operations shall be resumed in accordance with the provi-
sions of article 28 on the basis of such floor and ceiling prices as are determined
in accordance with paragraph 4, paragraph 5 or paragraph 6 of this article, as
the case may be.

CHAPTER xIv. EXPORT CONTROL

Article 32. DETERMINATION OF EXPORT CONTROL

1. When at least 70 per cent of the maximum volume of the buffer stock
established under article 21, or the maximum volume of the buffer stock estab-
lished under article 21 as modified by the financial provisions of article 22, para-
graph 7, whichever is less, is held in tin metal in the buffer stock, the Council
may, by a two-thirds distributed majority, declare a control period.

2. When at least 80 per cent of the maximum volume of the buffer stock
established under article 21, or the maximum volume of the buffer stock estab-
lished under article 21 as modified by the financial provisions of article 22, para-
graph 7, whichever is less, is held in tin metal in the buffer stock, the Council
may declare a control period.

3. In declaring a control period under paragraph 1 or paragraph 2 of this
article, the Council shall fix a total permissible export tonnage for Producing
Members for such control period, taking into account the estimates of production
and consumption made under article 10, subparagraph (¢), the quantity of tin
metal and cash held in the buffer stock, the quantity, availability and probable
trend of other stocks of tin, the trade in tin, the current price of tin metal and any
other relevant factors.

4, 1t shall also be the duty of the Council to adjust supply to demand so
as to maintain the price of tin metal between the floor and ceiling prices. The
Council shall also aim to maintain available in the buffer stock tin metal and cash
adequate to rectify discrepancies between supply and demand which may arise.
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5. The limitation of exports under this Agreement in each control period
shall depend on the decision of the Council, and no such limitation shall operate
in any period unless the Council has declared it to be a control period and fixed
a total permissible export tonnage in respect of it.

6. The Council may declare control periods and fix total permissible export
tonnages notwithstanding the restriction or suspension of buffer stock operations
in accordance with the provisions of article 29 or article 31.

7. A total permissible export tonnage previously fixed under paragraph 3 of
this article may be increased, but not decreased, by the Council during the control
period to which it relates.

8. If, during a control period for which a total permissible export tonnage
has been fixed in accordance with paragraph 3 of this article, the 15-day moving
average of the market price of tin remains at or above the upper limit of the lower
sector of the price range established under article 27 for 12 consecutive market
days, the permissible export tonnage shall be increased so that the total permissi-
ble export tonnage for the whole of that period shall be either:

(@) The level of exports for the corresponding period calculated on the basis of
the quarterly average level of exports during the last four consecutive quarters
which preceded the control period and which were not declared control
periods; or

(b) 110 per cent of the total permissible export tonnage fixed for that control
period;

whichever is the greater.

9. Notwithstanding the provisions of paragraph 8 of this article, the total
permissible export tonnage for that control period shall not be increased if:

(a) A period of less than three months has elapsed since the imposition of export
control immediately preceded by an interval during which no limitation of
exports was in force and prior to the first of the 12 consecutive market days
referred to in paragraph 8 of this article; or

(b) The latest known market price was in the lower sector of the price range,
provided that, if the requirements set forth in paragraph 8 of this article
continue to be met, such increase shall immediately take effect when the
market price recovers to the upper limit of that sector or any higher level.

10. For the purposes of this article the market price of tin shall be the price
of tin in the Penang Straits Tin Market, unless the Council decides otherwise.

11. When the Council has declared a control period and has fixed a total
permissible export tonnage in respect of that period, the Council may at the same
time call upon any country which is also a producer of tin from mines within its
territory or territories to put into effect for that period such a limitation of its
exports of tin derived from such production as may be agreed to be appropriate
between the Council and the country concerned. The Council may also consult
with countries which are consumers of tin with a view to improving the effective-
ness of controls on supplies of tin coming on to international markets.

12. The Council may consult with Consuming Members on appropriate
measures not inconsistent with other international agreements on trade, with the
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objective, during a control period, of seeking to provide a preference as regards
the import of tin from Producing Members.

Article 33. CONTROL PERIODS

1. Control periods shall correspond to quarters, provided that, on any
occasion when the limitation of exports is being introduced for the first time
during the currency of this Agreement or is being re-introduced after an interval
during which there has been no limitation of exports, the Council may declare
as a control period any period not longer than five months or shorter than two
months, ending on 31 March, 30 June, 30 September or 31 December.

2. A total permissible export tonnage which has become effective shall not
cease to be effective during the course of the control period to which it relates
by reason only of the fact that the buffer stock holding has fallen below the
minimum tonnage of tin metal required under article 32, paragraphs 1 and 2, or
any other tonnage substituted therefor under those paragraphs.

3. A control period already declared may be cancelled before, or terminated
during, the currency of that period by the Council.

4. Notwithstanding the provisions of this article, if, under the Fifth Agree-
ment, a total permissible export tonnage has been fixed in respect of the last
quarter of that Agreement and is still effective at the termination of that Agree-
ment, and unless the Council decides otherwise at its first session:

(a) A control period which is in effect at the time of entry into force of this Agree-
ment shall be deemed to have been declared under this Agreement; and

(b) The total permissible export tonnage for such control period shall be at the
same quarterly rate as that fixed under the Fifth Agreement for the last quarter
of that Agreement, unless and until revised by the Council in accordance
with the provisions of article 32.

Article 34. D1viSION OF TOTAL PERMISSIBLE EXPORT TONNAGE

1. The total permissible export tonnage for any control period shall be
divided among Producing Members in proportion to their production or export
figures, as appropriate, for the last four consecutive quarters which preceded the
control period and which were not declared control periods. In the division of the
total permissible export tonnage under this paragraph, the Council shall give
due consideration to any circumstances referred to in rule 6 of annex F to this
Agreement, or stated by any Producing Member as being exceptional according
to rule 9 of annex F, and may, with the consent of other Producing Members,
use for that Member production or export figures, as appropriate, relating to
another period decided by the Council.

2. (a) Notwithstanding the provisions of paragraph 1 of this article, the
Council may, with the consent of a Producing Member, reduce its share in the total
permissible export tonnage and redistribute the tonnage of the reduction among
the other Producing Members in proportion to the percentages of those Members
or, if circumstances so require, in some other manner.

(b) The quantity of tin determined according to subparagraph («) above for
any Producing Member for any control period shall, for the purposes of this
article, be deemed to be the permissible export tonnage of that Member for that
control period.
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3. The net exports of tin from each Producing Member for each control
period shall be limited, except as otherwise provided for in this Agreement, to
the permissible export tonnage for that Member for that control period.

4. Each Producing Member shall take such measures as may be necessary
to maintain and enforce the provisions of this article so that its exports shall

correspond as closely as possible to its permissible export tonnage for any control
period.

5. (a) It shall be the duty of any Producing Member which considers that it
may be unable to export in any control period as much tin as it is entitled to
export in accordance with its permissible export tonnage for that control period to
make a declaration to that effect to the Council as soon as possible, but in any
case not later than two calendar months after the date upon which such permis-
sible export tonnage has become effective.

(b) If the Council has received such a declaration, or is. of the opinion that
any Producing Member may be unable to export in any control period as much
tin as it is entitled to export in accordance with its permissible export tonnage,
the Council may take such steps as will, in its opinion, ensure that the total
permissible export tonnage will in fact be exported.

6. For the purposes of this article, the Council may decide that exports of
tin from any Producing Member shall include the tin content of any material
derived from the mineral production of the Member concerned.

Article 35. POINT OF EXPORT

Tin shall be deemed to have been exported if, in the case of a Member
named in annex C to this Agreement, the formalities set out in that annex oppo-
site the name of that Member have been completed, provided that:

(a) The Council may, from time to time, with the consent of the Member con-
cerned, revise annex C, and any such revision shall have effect as if it were
included in that annex; and

(b) If any tin is exported from any Producing Member by any method which is
not provided for in annex C, the Council shall determine whether such tin
shall be deemed to have been exported for the purposes of this Agreement
and, if so, the time at which such export shall be deemed to have taken place.

Article 36. PENALTIES RELATING TO EXPORT CONTROL

1. (a) If, notwithstanding the provisions of article 34, the net exports of
tin from a Producing Member in any control period exceed its permissible export
tonnage for that control period by more than 5 per cent, the Council may require
the Member concerned to make an additional contribution to the buffer stock not
exceeding the tonnage by which such exports exceed its permissible export ton-
nage. Such a contribution shall be in tin metal or in cash or in such proportions
of tin metal and cash and before such date or dates as the Council may decide.
That part, if any, of the contribution which is to be paid in cash shall be calculated
at the floor price in effect on the date of the decision. That part, if any, of the
contribution which is to be made in tin metal shall be included in and shall not
be additional to the permissible export tonnage of the Member in question for the
control period in which such contribution is due to be made.
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(b) If, notwithstanding the provisions of article 34, the aggregate net exports
of tin from a Producing Member in any four successive control periods, including,
if appropriate, the control period referred to in subparagraph (a) above, exceed
by more than 1 per cent the aggregate of its permissible export tonnages for
those periods, the permissible export tonnage of that Member during each of the
four subsequent control periods may be reduced by one quarter of the aggregate
tonnage so over-exported or, if the Council so decides, by any greater fraction
not exceeding one half. Such reduction shall take effect in and from the control
period following that in which the decision was taken by the Council.

(¢) If, after any four such successive control periods during which the aggre-
gate net exports of tin from a Member have exceeded its permissible export
tonnage as mentioned in subparagraph (b) above, the aggregate net exports of
tin from that Member in any four further successive control periods, which shall
not include any control period covered by subparagraph (b) above, exceed the
aggregate of the permissible export tonnages for those four control periods, the
Council may, in addition to reducing the total permissible export tonnage of that
Member in accordance with the provisions of subparagraph (b) above, declare that
the Member shall forfeit a part, which shall on the first occasion not exceed one
half, of its rights to participation on liquidation of the buffer stock. The Council
may at any time restore to the Member concerned the portion of its rights so
forfeited on such terms and conditions as it may determine.

(d) It shall be the duty of a Producing Member which has exported a tonnage
of tin in excess of its permissible export tonnage and of any tonnage permitted by
article 34 and by other provisions of this article to take effective steps to correct
its breach of this Agreement at the earliest possible opportunity. The Council,
when deciding the action to be taken under this paragraph, shall take account of
any failure to take steps or delay in doing so.

2. For the purposes of subparagraphs (a), (b) and (¢) of paragraph 1 of this
article, total permissible export tonnages which have been fixed in respect of
control periods, tonnages which have been exported in excess of such permissible
export tonnages, and penalties which have been imposed, under the Fifth Agree-
ment, shall be deemed, as from the entry into force of this Agreement, to have
been fixed, exported or imposed, respectively, under this Agreement.

Article 37. SPECIAL EXPORTS

1. At any time when it has declared a control period the Council may, by
a two-thirds distributed majority, permit the export (hereinafter referred to as a
special export) of a specified quantity of tin in addition to the permissible export
tonnage referred to in article 34, paragraph 1, on the condition that:

(a) It considers that the proposed special export is destined to form part of a
governmental stockpile; and

(b) It considers that the proposed special export is unlikely to be used for any
commercial or industrial purpose during the currency of this Agreement.

2. The Council may, by a two-thirds distributed majority, impose such con-
ditions upon a special export as it deems necessary.

3. 1If the provisions of article 39 and the conditions imposed by the Council
under paragraph 2 of this article are fulfilled, a special export shall not be taken
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into account when the provisions of article 34, paragraphs 2 and 4, and article 36,
paragraph 1, are being applied.

4, The Council may, by a two-thirds distributed majority, at any time revise
the conditions in paragraph 1 of this article, provided that any such revision
shall be without prejudice to anything done by a Member in pursuance of per-
mission given and conditions already imposed under paragraph 2 of this article.

Article 38. SPECIAL DEPOSITS

1. A Producing Member may at any time, with the consent of the Council,
make special deposits of tin metal with the Manager. A special deposit shall not
be treated as part of the buffer stock and shall not be at the disposal of the
Manager.

2. A Producing Member which has informed the Council of its intention of
making a special deposit of tin metal originating within its territory shall, subject
to furnishing such evidence as the Council may require to identify the metal or
the concentrates for conversion into tin metal which is the subject of the special
deposit, be permitted to export such metal or concentrates in addition to any
permissible export amount that may have been allocated to that Member under
article 34 and, subject to the compliance by the Producing Member with the
requirements of article 39, the provisions of article 34, paragraphs 2 and 4, and
of article 36, paragraph 1, shall not apply to such exports.

3. Special deposits may be accepted by the Manager only at such place or
places as may be convenient to him.

4. The Executive Chairman shall notify the Members of the receipt of any
such special deposit, but not sooner than three months after the date of receipt.

5. A Producing Member which has made a special deposit of tin metal may
withdraw the whole or part of that special deposit in order to fulfil the whole or
part of its permissible export amount in any control period. In such a case the
amount withdrawn from the special deposit shall be regarded as having been
exported for the purposes of export control in the control period in which the with-
drawal was made.

6. In any quarter which has not been declared a control period any special
deposit shall be at the disposal of the Member which has made the deposit, subject
only to the provisions of article 39, paragraph 8.

7. All charges incurred in connection with any special deposit shall be
borne by the Member making the deposit and no charges shall be borne by the
Council. a '

Article 39. STOCKS HELD BY PRODUCING MEMBERS

1. (@) The stocks of tin held by any Producing Member which have not
been exported within the definition for that Member contained in annex C to this
Agreement shall not at any time during a control period exceed the tonnage shown
for that Member in annex D to this Agreement.

(b) Such stocks shall not include tin in the course of transport between the
mine and the point of export as defined in annex C.
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(¢) The Council may revise annex D, but, if in so doing it has increased the
tonnage listed in annex D for any Member, it may impose conditions, including
conditions as to period and subsequent export, in relation to any such addition.

2. Any increase in the proportion approved under article 39, paragraph («),
of the Fifth Agreement and still operative at the termination of that Agreement
and any conditions imposed in connection therewith shall be deemed to have been
approved or imposed under this Agreement, unless the Council decides otherwise
within six months after the entry into force of this Agreement.

3. Any special deposit made under article 38 shall be deducted from the
amount of stocks permitted under this article to be held during a control period
by the Producing Member concerned.

4. (a) Where in the territory of a Producing Member listed in annex E to
this Agreement tin ore is unavoidably extracted from its natural occurrence in
the mining of the other minerals mentioned in that annex and for that reason the
limitation of stocks prescribed in paragraph 1 of this article would unreasonably
restrict the mining of those other minerals, additional stocks of tin-in-concentrates
may be held within that territory to the extent that these are certified by the
Government of that Member as having been won exclusively in association with
those other minerals and actually retained in the territory of that Member,
provided that the proportion which such additional stocks bear to the total amount
of the other minerals mined shall not at any time exceed the proportion stated in
annex E.

(b) Except with the consent of the Council, the export of such additional
stocks shall not commence until after the liquidation of all the tin metal in the
buffer stock and the rate of export thereafter shall not exceed one-fortieth of the
whole or 250 tonnes, whichever is the greater, in each quarter.

5. Members listed in annex D or annex E shall, in consultation with the
Council, make regulations governing the maintenance, protection and control of
such additional stocks as may be approved in accordance with this article.

6. The Council may, with the consent of the Producing Member concerned,
revise annexes D and E.

7. Each Producing Member shall forward to the Council, at such intervals as
the Council may require, statements as to the stocks of tin within its territory
which have not been exported in accordance with the definition for that Member
in annex C. Such statements shall not include tin in course of transport between
the mine and the point of export as defined in annex C. These statements shall
show separately the stocks held under paragraph 4 of this article.

8. A Producing Member which makes special deposits under article 38 or
which is permitted to increase tonnages in accordance with the provisions of para-
graph 1 of this article shall, not later than 12 months before the termination of
this Agreement, inform the Council of its plans for the disposal of such special
deposits or the export of all or part of such increased tonnages, but not including
additional stocks whose export is governed by paragraph 4 of this article, and shall
consult with the Council as to the best means of making such export without
avoidable disruption of the tin market. The Producing Member concerned shall
give due consideration to the recommendations of the Council.

Vol. 1282, 1-21139



1982 United Nations — Treaty Series e Nations Unies — Recueil des Traités 319

CHAPTER XV. TIN SHORTAGE

Article 40. ACTION IN THE EVENT OF A TIN SHORTAGE

1. If, at any time when the price is in or above the upper sector, the Coun-
cil concludes that a serious shortage of supplies of tin has developed or is likely
to develop, the Council:

(a) Shall terminate any export control which might be in operation and recom-
mend the level of stocks which should not be exceeded; and

(b) Shall recommend to Members that they take all possible steps to ensure
as rapid an increase as possible in the amount of tin which they are able
to make available.

2. The Council shall determine the period of time during which measures
provided for in this article shall remain in effect; such period shall be reckoned
in quarters, it being understood that, when these measures are applied for the first
time under this Agreement or are applied again after an interval when there
was no recognized shortage, the Council may declare as a period of applicability
of these medsures any period not longer than five months or shorter than one
month and ending on 31 March, 30 June, 30 September or 31 December.

3. The Council may cancel any measures taken on the basis of this article
before their coming into effect or terminate them while in progress or extend them
from quarter to quarter.

4. In the light of the Council’s estimates of production and consumption
made under article 10, subparagraph (a), and taking into account the amount of
tin metal and cash held in the buffer stock and all other relevant factors, in
particular the utilization of production capacity, the availability of other tin stocks
and the trend in current prices, the Council shall carry out any studies necessary
to enable it to estimate total tin demand and availability for the declared period
and such subsequent periods as it may determine.

5. The Council may, by a two-thirds distributed majority, invite Members
to enter into such arrangements with it as may assure Consuming Members an
equitable distribution of the available supplies of tin.

6. The Council may consult with Producing Members on appropriate
measures not inconsistent with other international agreements on trade, with the
objective, in the event of a shortage of tin, of seeking to provide a preference as
regards the supply of tin to Consuming Members.

7. The Council shall, at each session held while this article is in effect,
review the results of measures taken under this article since the preceding session.

PART FOUR
OTHER PROVISIONS
CHAPTER xXVI. OBLIGATIONS OF MEMBERS

Article 4]. GENERAL OBLIGATIONS

1. Members shall during the currency of this Agreement use their best
endeavours and co-operate to promote the attainment of its objectives.
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2. Members shall accept as binding all decisions of the Council under this
Agreement.

3. Without prejudice to the general scope of paragraph 1 of this article,
Members shall in particular observe the following:

(@) They shall not, so long as sufficient quantities of tin are available to meet
their full requirements, prohibit or limit the use of tin for specified end-uses,
except in circumstances in which such prohibition or limitation would not
be inconsistent with other international agreements on trade;

(b) They shall create conditions which would encourage the economic exploita-
tion of deposits in accordance with market requirements; and

(¢) They shall encourage the conservation of the natural resources of tin by
preventing the premature abandonment of deposits.

Article 42. DIFFERENTIAL AND REMEDIAL MEASURES

Developing Consuming Members, and least developed countries which are
Members, whose interests are adversely affected by measures taken under this
Agreement may apply to the Council for appropriate differential and remedial
measures. The Council shall consider taking such appropriate measures in accord-
ance with paragraph 3 of section III of resolution 93 (IV) of the United Nations
Conference on Trade and Development.!

Article 43, CONSULTATION

The Council shall consult, at the request of any Member, on factors directly
affecting supply or demand. The Council may submit its recommendations to
Members for their consideration.

Article 44. OBSTACLES TO TRADE

1. The Council shall, in the light of its studies of the tin market, identify
obstacles to the expansion of trade in tin, semi-finished tin products and finished
tin products.

2. The Council may, taking into account the provisions of paragraph 1 of
this article, adopt recommendations itself, or seek to have recommendations
adopted in other appropriate organizations, with a view to reducing, and where
possible fully eliminating, such obstacles. The Council shall periodically examine
the results achieved through the implementation of such recommendations.

Article 45. FAIR LABOUR STANDARDS

Members declare that, in order to avoid the depression of living standards
and the introduction of unfair competitive conditions in world trade, they will
seek to ensure fair labour standards in the tin industry.

Article 46. DISPOSAL OF TIN FROM NON-COMMERCIAL STOCKPILES

1. A Member desiring to dispose of tin from its non-commercial stockpile
shall, upon adequate notice, consult with the Council concerning its disposal
plans.

1 TD/RES/93(1V), June 10, 1976.
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2. When a Member gives notice of a plan to dispose of tin from its non-
commercial stockpile, the Council shall promptly enter into official consultations
on the plan with that Member for the purpose of ensuring adequate fulfilment of
the provisions of paragraph 4 of this article.

3. The Council shall from time to time review the progress of such disposals
and may make recommendations to the Member concerned. Such Member shall
give due consideration to the recommendations of the Council.

4. Disposals from non-commercial stockpiles shall be made with due regard
to the protection of tin producers, processors and consumers against avoidable
disruption of their usual markets and against adverse consequences of such
disposals on the investment of capital in exploration and development of new
supplies and the health and growth of tin mining in the territory or territories of
Producing Members. The disposals shall be in such amounts and over such periods
as will not interfere unduly with production and employment in the tin industry
in the territory or territories of Producing Members and as will avoid creating
hardships to the economies of Producing Members.

Article 47. NATIONAL SECURITY

Nothing in this Agreement shall be construed as requiring a Member to furnish
any information the disclosure of which it considers contrary to its essential
security interests.

CHAPTER xvIiI. COMPLAINTS AND DISPUTES

Article 48. COMPLAINTS

1. Any complaint that any Member has committed a breach of this Agree-
ment for which a remedy is not provided elsewhere in this Agreement shall, at the

request of the Member making the complaint, be referred to the Council for
decision.

2. Except where otherwise provided in this Agreement, no Member shall be
found to have committed a breach of this Agreement unless a resolution to that

effect is passed. Any such finding shall specify the nature and extent of the
breach.

3. If the Council finds under this article that a Member has committed a
breach of this Agreement, the Council may, unless some other penalty is provided
elsewhere in this Agreement, deprive the Member concerned of its voting and

other rights until it has remedied the breach or has otherwise fulfilled its obli-
gations.

4. For the purposes of this article, the expression ‘‘breach of this Agree-
ment”’ shall be deemed to include the breach of any condition imposed by the
Council or failure to fulfil any obligation laid upon a Member in accordance with
this Agreement.

5. Any Member which considers its economic interests under this Agree-
ment seriously injured by action taken by any other Member or Members, other
than action taken in time of war, may complain to the Council.

6. Onreceipt of such a complaint the Council shall review the facts of the
situation and shall, by a majority of the total votes held by all Consuming Members
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and a majority of the total votes held by all Producing Members, decide whether
the complainant Member is justified in its complaint and shall, if it so decides,
permit the complainant Member to withdraw from this Agreement.

Article 49. DISPUTES

1. Any dispute concerning the interpretation or application of this Agree-
ment which is not settled by negotiation shall, at the request of any Member, be
referred to the Council for decision.

2. Where a dispute has been referred to the Council in accordance with
this article, a majority of Members or any Members holding not less than one
third of the votes in the Council may require the Council, after full discussion, to
seek the opinion of the advisory panel referred to in paragraph 3 of this article on
the issues in dispute before giving its decision.

3. (a) Unless the Council by a unanimous decision of votes cast agrees
otherwise, the panel shall consist of:

(i) Two persons, one having wide experience in matters of the kind in dispute
and the other having legal standing and experience, nominated by the
Producing Members;

(i) Two such persons nominated by the Consuming Members; and

(iii) A chairman selected unanimously by the four persons nominated above or,
if they fail to agree, by the Executive Chairman.

(b) Persons appointed to the advisory panel shall act in their personal
capacity and without instructions from any Government.

(¢) The expenses of the advisory panel shall be paid by the Council.

4. The opinion of the advisory panel and the reasons therefor shall be sub-
mitted to the Council, which, after considering all the relevant information, shall
decide the dispute.

CHAPTER xvHi. FINAL PROVISIONS

Article 50. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the
depositary of this Agreement.

Article 51. SIGNATURE

This Agreement shall be open for signature at United Nations Headquarters
in New York from 3 August 1981 to 30 April 1982 inclusive by parties to the Fifth
Agreement and by other States which are members of UNCTAD,

Article 52. RATIFICATION, ACCEPTANCE OR APPROVAL

This Agreement shall be subject to ratification, acceptance or approval by
the signatory Governments in accordance with their respective constitutional
procedures. Instruments of ratification, acceptance or approval shall be deposited
with the depositary.
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Article 53. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this
Agreement, or a Government for which the Council has established conditions
for accession under the provisions of article 54, but which has not yet been able
to deposit its instrument, may at any time notify the depositary that it will, within
the limitations of its constitutional and/or legislative procedures, apply this Agree-
ment provisionally either when it enters into force in accordance with article 55
or, if it is already in force, at a specified date.

2. Any Government referred to in paragraph 1 of this article which notifies
the depositary that, as a consequence of applying this Agreement within the limita-
tions of its constitutional and/or legislative procedures, it will not be able to make
its contributions to the Buffer Stock Account, shall not exercise its voting rights
on matters relating to the provisions of chapters X to XV inclusive of this Agree-
ment. Such a Government shall, however, meet all its financial obligations
pertaining to the Administrative Account. The provisional membership of a
Government which notifies in the manner referred to in this paragraph shall not
exceed 12 months from the provisional entry into force of this Agreement, unless
the Council decides otherwise.

Article 54. ACCESSION

1. This Agreement shall be open for accession by the Governments of all
States upon conditions to be determined by the Council. Accession shall be
effected by the deposit of an instrument of accession with the depositary. Instru-
ments of accession shall state that the Government accepts all the conditions
determined by the Council.

2. Any Government which intends to accede to this Agreement shall
so inform the Council or, pending the entry into force of this Agreement, the
Council of the Fifth Agreement.

3. The conditions laid down by the Council shall be equitable, in respect of
voting rights and financial obligations, as between the Governments intending to
accede to and other Governments already participating in this Agreement.

4. When a producing country accedes to this Agreement and becomes a
Producing Member, the Council:

(@) Shall, with the consent of that Member, fix the tonnage and proportion to be
shown for that Member in annexes D and E to this Agreement, where appro-
priate; and

(b) Shall also fix the circumstances for the purpose of export control to be shown
against the name of that Member in annex C to this Agreement.

The tonnage, proportion and circumstances so fixed shall have effect as though
they were included in such annexes.

5. The Council of the Fifth Agreement may, pending the entry into force of
this Agreement, determine the conditions referred to in paragraph 1 of this arti-
cle, subject to confirmation by the Council at its first session.

Article 5. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 July 1982 or on
any date thereafter, if by that date Governments of producing countries accounting
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for at least 80 per cent of the total production percentage as set out in annex A
to this Agreement and Governments of consuming countries accounting for at least
80 per cent of the total consumption percentage as set out in annex B to this
Agreement have deposited instruments of ratification, acceptance, approval or
accession.

2, If,on I July 1982, this Agreement has not entered into force in accordance
with paragraph [ of this article, it shall enter into force provisionally if by that date
Governments of producing countries accounting for at least 65 per cent of the total
production percentage as set out in annex A and Governments of consuming coun-
tries accounting for at least 65 per cent of the total consumption percentage as
set out in annex B have deposited instruments of ratification, acceptance,
approval or accession, or have notified the depositary under article 53 that they
will apply this Agreement provisionally.

3. 1If, on 1 June 1982, the required percentages for entry into force of this
Agreement in accordance with paragraph 1 or paragraph 2 of this article are not
met, the Secretary-General of the United Nations shall invite those Governments
which have deposited instruments of ratification, acceptance, approval or acces-
sion, or have notified the depositary that they will apply this Agreement pro-
visionally, to meet to decide whether this Agreement shall enter into force
definitively or provisionally among themselves, in whole or in part, on such
date as they may determine. The Secretary-General of the United Nations shall
also invite other Governments which have signed this Agreement or have par-
ticipated in the Fifth International Tin Agreement to attend this meeting as
observers.

4. 1If, 18 months after the expiry of the Fifth Agreement, as extended, this
Agreement has entered into force provisionally, but has not entered into force
definitively in accordance with paragraph 1 of this article, those Governments
which have deposited instruments of ratification, acceptance, approval or acces-
sion may decide, by mutual consent, that notwithstanding the provisions of para-
graph 1 of this article this Agreement shall enter into force definitively among
themselves. If those Governments do not decide to put this Agreement into force
definitively among themselves, it shall continue in force provisionally.

5. For any Government that deposits an instrument of ratification, accept-
ance, approval or accession after the entry into force of this Agreement, it shall
enter into force for that Government on the date of such deposit.

Article 56,  MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

1. Any reference in this Agreement to a ‘**‘Government”’ or **Governments”’
shall be construed as including a reference to the European Economic Community
and to any intergovernmental organization having responsibilities in respect of
the negotiation, conclusion and application of international agreements, in par-
ticular commodity agreements. Accordingly, any reference in this Agreement to
signature, ratification, acceptance or approval, or to notification of provisional
application, or to accession shall, in the case of such intergovernmental organ-
izations be construed as including a reference to signature, ratification, acceptance
or approval, or to notification of provisional application, or to accession by such
intergovernmental organizations.

2. In the case of voting on matters within their competence, such organ-
izations shall cast the number of votes equal to the total number of votes attrib-
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utable, in accordance with article 14, to their member States, which in this case
shall not cast their votes individually.

Article 57. AMENDMENT

1. The Council may, by a two-thirds majority of the total votes held by all
Producing Members and a two-thirds majority of the total votes held by all Con-
suming Members, recommend to Members amendments to this Agreement. The
Council shall, in its recommendation, fix the time-limit within which each Member
shall notify the depositary whether or not it ratifies, accepts or approves the
amendment.

2. The Council may extend the time fixed by it under paragraph 1 of this
article for notification of ratification, acceptance or approval. The Council shall
notify the depositary of any such extension.

3. If, within the time fixed under paragraph 1 of this article or extended
under paragraph 2 of this article, an amendment is ratified, accepted or approved
by all Members, it shall take effect immediately on the receipt by the depositary
of the last ratification, acceptance or approval.

4, If, within the time fixed under paragraph 1 of this article or extended
under paragraph 2 of this article, an amendment is not ratified, accepted or
approved by Members holding at least 80 per cent of the total votes of Producing
Members and at least 80 per cent of the total votes of Consuming Members, it
shall not take effect.

5. If, within the time fixed under paragraph 1 of this article or extended
under paragraph 2 of this article, an amendment is ratified, accepted or approved
by Members holding at least 80 per cent of the total votes of Producing Members
and at least 80 per cent of the total votes of Consuming Members:

(a) The amendment shall, for the Members by which ratification, acceptance or
approval has been signified, take effect three months after the receipt by the
depositary of the last ratification, acceptance or approval necessary to
comprise at least 80 per cent of the total votes of Producing Members and at
least 80 per cent of the total votes of Consuming Members; and

() Any Member which does not ratify, accept or approve an amendment by the
date of its coming into effect shall as of that date cease to participate in the
Agreement, unless any such Member satisfies the Council at its first session
following the effective date of the amendment that its ratification, acceptance
or approval could not be secured in time by reason of constitutional diffi-
culties, and the Council decides to extend for such Member the period fixed

for ratification, acceptance or approval until these difficulties have been
overcome.

6. If a Member considers that its interests will be adversely affected by an
amendment it may, before the date of its coming into effect, give notice to the
depositary of withdrawal from this Agreement. Withdrawal shall become effec-
tive on the effective date of the amendment. The Council may, at any time, on
such terms and conditions as it considers equitable, permit such Member to with-
draw its notice of withdrawal.

7. Any amendment to this article shall take effect only if it is ratified,
accepted or approved by all Members.
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8. The provisions of this article shall not affect any power under this Agree-
ment to revise any annex to this Agreement or the operation of any other article
of this Agreement which provides for a specific procedure relating to the modifica-
tion of this Agreement.

Article 58. WITHDRAWAL
A Member which withdraws from this Agreement during its currency, except:

(a) In accordance with the provisions of article 48, paragraph 6, or article 57,
paragraph 6; or

(b) Upon at least 12 months’ notice being given to the depositary not earlier than
one year after the entry into force of this Agreement,

shall not be entitled to any share of the proceeds of the liquidation of the buffer
stock under the terms of article 26, nor shall it be entitied to a share of the other
assets of the Council under the terms of article 60 on the termination of this
Agreement.

Article 59. DURATION, EXTENSION AND TERMINATION

1. The duration of this Agreement shall, except as otherwise provided in this
article, be five years from the date of its entry into force.

2. The Council may, by a two-thirds majority of the total votes held by
all Producing Members and a two-thirds majority of the total votes held by all
Consuming Members, decide to extend the duration of this Agreement by a period
or periods not exceeding two years in all.

3. The Council, in a recommendation to the Members not later than four
years after the entry into force of this Agreement, shall inform them whether it
is necessary and appropriate that this Agreement should be renewed and, if so, in
what form. It shall at the same time consider what the relationship between
the supply of and demand for tin is likely to be at the expiry of this Agreement.

4. (u) A Member may at any time give notice in writing to the Executive
Chairman that it intends to propose at the next session of the Council the termina-~
tion of this Agreement.

(b) If the Council, by a two-thirds majority of the total votes held by all
Producing and Consuming Members, adopts the proposal to terminate, it shall
recommend to the Members that this Agreement shall terminate.

(c¢) If Members holding two thirds of the total votes of all Producing Mem-
bers and two thirds of the total votes of all Consuming Members notify the
Council that they accept that recommendation, this Agreement shall terminate
on a date decided by the Council, such date being not later than six months after
the receipt by the Council of the last of the notifications from those Members.

5. The Council shall notify the depositary of any decision taken under para-
graph 2 or paragraph 4 (¢) of this article.

Article 60. PROCEDURE ON TERMINATION

1. The Council shall remain in being for as long as may be necessary for
the carrying out of paragraph 2 of this article, for the supervision of the liquida-
tion of the buffer stock and any stocks held in accordance with article 39 and
for the supervision of the due performance of conditions imposed under this
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Agreement by the Council or under the Fifth Agreement; the Council shall have
such of the powers and functions conferred on it by this Agreement as may be
necessary for the purpose.

2. On termination of this Agreement:

(a) The buffer stock shall be liquidated in accordance with the provisions of
article 26;

(b) The Council shall assess the obligations into which it has entered in respect of
its staff and shall, if necessary, take steps to ensure that, by means of a supple-
mentary estimate to the Administrative Account raised in accordance with arti-
cle 20, sufficient funds are made available to meet such obligations;

(¢) After all liabilities incurred by the Council, other than those relating to the
Buffer Stock Account, have been met, the remaining assets shall be dis-
posed of in the manner laid down in this article;

(d) If the Council is continued, it shall retain its archives, statistical material and
all other documents;

(¢) If the Council is not continued but a body is created to succeed the Council,
the Council shall transfer its archives, statistical material and all other docu-
ments to such successor body and may, by a two-thirds distributed majority,
either transfer all or any of its remaining assets to such successor body, or
otherwise dispose of them as the Council may direct;

(f) If the Council is not continued and no successor body is created, the Coun-
cil shall transfer its archives, statistical material and any other documents
to the Secretary-General of the United Nations or to any international organ-
ization nominated by him or, failing such nomination, as the Council may
determine, and the remaining non-monetary assets of the Council shall be sold
or otherwise realized in such a manner as the Council may direct; and

(g) The proceeds of realization of non-monetary assets and any remaining
monetary assets shall then be distributed in such a manner that each Member
shall receive a share proportionate to the total of the contributions which it
has made to the Administrative Account established under article 20.

Article 61. RESERVATIONS

Reservations may not be made with respect to any of the provisions of this
Agreement,

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
affixed their signatures under this Agreement on the dates indicated.

DoNE at Geneva on the twenty-sixth day of June, one thousand nine hundred
and eighty-one, the texts of this Agreement in the Arabic, Chinese, English,
French, Russian and Spanish languages being equally authentic.
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ANNEX A

PERCENTAGES OF PRODUCING COUNTRIES?

Country Percentage
Australia. ...t et 5.95
Bolivia ..ottt e e e e e 15.61
Brazil ... e e 1.23
3T 107 s 1T - O O 18.62
1Y 212 Y T Y O 35.15
LN 7255 o - 1.43
Rwanda ........niiiiriiiiiinereirennnenesrnnannnns 0.92
Thailand . ... e 19.28
/7 11 ¢ AU 1.81

TorAaL 100.00

2 Bascd on production of tin-in-concentrates for the year 1980 (net exports of tin-in-concentrates and tin
metal for Brazil).

NoTE: The list of countries and percentages in this annex was established by the United Nations Tin Con-
ference, 1980, at which the Sixth International Tin Agreement was drawn up.

ANNEX B

PERCENTAGES OF INDIVIDUAL CONSUMING COUNTRIES AND GROUPS OF COUNTRIES?

Countrylgroup of countries Percentage
AUSIIA ..ot i i e 0.27
Bulgaria .........oviiiiiiiii e 0.55
Canada ...ttt e, 2.69
CostaRica .....covvviiiiiiiniiiiiiiieiirneaenens 0.01
CUba .o i e e e 0.03
Czechoslovakia.................0vunn, e 1.80
= o N 0.22
European Economic Community .................. (27.15) .
Belgium/Luxembourg ..........ooviinvienennn. 1.54
Denmark .....coiiiiiiiiiiiiii it 0.10
France ......oiiiiiriiiiiiiiiiiiiin i iirenene 5.54
Germany, Federal Republicof .................. 7.75
GrEECE ottt ittt irienanaenarannnnses 0.23
Ireland .......oiiiiii ittt iiiieaeraans 0.05
1 P 3.42
Netherlands .........ccovviivinnnnenn. ereeeias 2,71
United Kingdom .......coiiiiiiiiiiineeeann. 5.81
Finland .......i ittt iiiiiiiiiiiiie e 0.11
HUngary v vvei i iieieis ittt iiranenneranessannss 0.72
India .......coovvvvnnn RN s 1.37
Trag oo e 0.07
Jamaica.......... et ieienenas e 0.01
Japan........oiuvunen evareea e er e 17.20
Jordan................ Gl e 0.02
Malta..........oovvenn Cereeeas e 0.00
J% (253 (] R e teeeraeeaeas 0.94
New Zealand..........cvns 0.14
Norway ........... 0.26
5] o 0.06
Philippines ............ e e 0.54
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Countrylgroup of countries Percentage
Poland . .....ccviiiii it e e . 2.21
Republic of KOrea ...ovvveviviiinnnerennnnnonenes 1.06
Romania.....coouvminiiiiiiiiiiiiinneennennnn. 1.81
Saudi Arabia ......oviiit e 0.03
Senegal c..uii i et ie e, 0.00
S5 4 11 ¢ H AN PPRPRTO 2.40
Sweden ...t e i e et 0.24
Switzerland ......... it e 0.45
Syrian Arab Republic ............ccooiiiiiian, 0.03
TUNISIA «ovr et e v terennsasssoesaanscoaneanss 0.06
TUrKeY i i i et e e 0.39
Union of Soviet Socialist Republics ................ 9.09
United States of America ............. e 26.91
Venezuela ......c.ovvieiivieninnnenarrnrsseseeeanas 0.34
YUugoslavia . c.vvnr i e e e 0.82

ToTAL 100.00

a Based on consumption of primary tin metal for the years 1978 to 1980 (net imports of tin-in-concentrates and
tin metal for the USSR). o .

Notk: The list of countries, groups of countries and percentages in this annex was established by the United
Nations Tin Conference, 1980, at which the Sixth International Tin Agreement was drawn up.

PART ONE.

Australia

Bolivia

Indonesia

Malaysia

ANNEX C

CIRCUMSTANCES IN WHICH TIN SHALL BE DEEMED TO HAVE BEEN EXPORTED
FOR THE PURPOSE OF EXPORT CONTROL

Tin shall be deemed to be exported on the date of the restricted goods export
permit issued under the Customs (Prohibited Exports) Regulations, provided
that tin despatched from a smelting company in Australia and not subject
to the Customs (Prohibited Exports) Regulations shall be deemed to have
been exported when the Department of Trade and Resources has officially
certified that the tin has been despatched from that smelting company.

Tin shall be deemed to have been exported when it has passed the control of
the Customs Authorities of Bolivia for payment of export duty. Where tin
concentrates are smelted outside the national territory, under toll service
contracts, tin shall be deemed to have been exported from Bolivia when
the Ministry of Mining and Metallurgy has issued an export permit covering
the tin metal obtained.

Tin shall be deemed to have been exported from Indonesia when the tin has
been cleared through customs and/or when tin concentrates have been
delivered to and weighed by the smelter under customs supervision and the
customs officials have issued a customs certificate for such tin. Such tin shall

not include tin subsequently imported into Indonesia for domestic con-
sumption.

Tin shall be deemed to have been exported from Malaysia at the time at
which the Royal Customs and Excise Department of Malaysia has weighed
the concentrates or, where the concentrates have been smelted before the

payment of export duty, has weighed the metal for the payment of such
export duty.
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Nigeria Tin shall be deemed to have been exported when the concentrates have been
delivered to the smelter, weighed and passed for payment of royalty, pro-
vided that tin not delivered to the smeiter shall be deemed to have been
exported when a waybill has been delivered by the Nigerian Railway Cor-
poration acknowledging the delivery for export of concentrates to that
Corporation.

Thailand  Tin shall be deemed to have been exported from Thailand when the Depart-
ment of Mineral Resources has officially certified that the concentrates have
been delivered to and weighed by a smelting company in Thailand, provided
that tin for export not delivered to a smelting company shall be deemed to
have been exported from Thailand when the Department of Mineral Resources
has issued an export permit in respect of such tin.

Zaire Tin shall be deemed to have been exported when a through bill of lading has
been delivered by a carrier affiliated to the Comité intérieur des Transpor-
teurs de la République du Zaire acknowledging the delivery of the tin to that
carrier.

If, for any reason, no such document has been delivered for a particular
consignment, the tonnage of tin in that consignment shall be deemed to have
been exported for the purposes of this Agreement when export documents
have been delivered by the Customs Administration of the Republic of

Zaire,
General Any tin transported from a Producing Member during a control period shall
proviso be deemed to have been exported and treated as part of the permissible

export tonnage of that Member for that control period, except:
(@) As stated in this annex in respect of Australia; or

(b) As may be determined by the Council in accordance with article 35,
subparagraph (), unless the formalities set out in this annex opposite the
name of that Producing Member have been completed in respect of that
tin before the beginning of the control period.

PART TWO. IMPORTS BY PRODUCING MEMBERS

For the purpose of determining net exports of tin under article 35, imports deductible
from exports during a control period shall be the amount imported by the Producing
Member concerned during the quarter immediately preceding the declaration of the control
period in question, provided that tin imported for smelting and exported shall not be taken
into account.

ANNEX D
PERMITTED TONNAGE OF STOCKS FOR THE PURPOSES OF ARTICLE 39°

Country Tonnes

AUStralia. ..o e e
Bolivia ..ottt i et e
Brazil ...t i e e e
INAONESIA <ottt ie it iie ettt ieierrenennnnnns
Malaysia .. ov e eeitiee i et e i
NIgeria ..ottt it ettt iaaaan,
Rwanda . ....oviiviiiniiiiiiinenerineennnennnnas
Thailand .. ...cveeiinir i et
/7| ¢ PR

2 The figures to be included in this annex shall be determined by the Council at its first session.
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ANNEX E

ADDITIONAL STOCKS WON UNAVOIDABLY

Tin content of concentrates
permitted to be stocked
additionally for each tonne
of other mineral mined

Country Other mineral (tonnes)

Australia Tantalo-columbite ............. 1.5

Nigeria Columbite ............coovvenn 1.5

Thailand Wolframite-scheelite ........... 1.5

Zaire Tanfalo-columbite ............. 1.5
ANNEX F

RULES FOR THE REDETERMINATION OF THE PERCENTAGES
OF THE PRODUCING MEMBERS

Rule |

(¢) The first redetermination of the percentages of the Producing Members shall be
made at the first session of the Council under this Agreement. Notwithstanding the pro-
visions of rule 2, this redetermination shall be made on the basis of the last four quarters
immediately preceding the introduction of any control period for which figures of the pro-
duction of tin by each of the Producing Members are available. New percentages for the
Producing Members shall be determined in direct proportion to their production of tin
during those four quarters.

(b) Subsequent redetermination of the percentages shall be made at yearly intervals
following the first redetermination, provided that no period after the quarters referred to in
this rule shall have been declared to be a control period.

(¢) In such subsequent redeterminations made under this rule, the new percentages
shall be calculated as follows:

(i) The percentages in the second redetermination shall be in direct proportion to the
production of tin by each of the Producing Members in the latest 24 consecutive
calendar months for which figures are available; and

(ii) The percentages in the third redetermination, and all later redeterminations, shall be
in direct proportion to the production of tin by each of the Producing Members in the
latest 36 consecutive calendar months for which figures are available.

Rule 2

(a) Should any period be declared to be a control period, no redetermination of the
percentages shall be made until four consecutive quarters have not been declared to be
control periods. The next redetermination shall then be made as soon as figures for the
production of tin by each of the Producing Members in such four consecutive quarters are
available, and redeterminations shall be made at yearly intervals thereafter for as long as no
period is declared to be a control period.

(b) In any redetermination made under this rule the new percentages shall be
calculated as follows:

(i) The percentages in the first redetermination following a control period shall be in
direct proportion to the sum of the production of tin by each of the Producing Mem-
bers in the latest 12 consecutive calendar months for which figures are available and
in the four quarters immediately preceding that control period;
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(ii) The percentages in the second redetermination, provided that no further control
period shall have been declared, shall be in direct proportion to the production of
tin by each of the Producing Members in the latest 24 consecutive calendar months
for which figures are available; and

(iii) The percentages in each subsequent redetermination, provided that no further control
period shall have been declared, shall be in direct proportion to the production of tin
by each of the Producing Members in the latest 36 consecutive calendar months for
which figures are available.

Rule 3

For the purposes of these rules, redetermination shall be deemed to have been made
at yearly intervals if they are made in the same quarter of the calendar year as were the
preceding redeterminations.

Rule 4

For the purposes of these rules, all Producing Members shall make available to the
Council their latest 12 months’ production figures within three months after the date of the
latest calendar month. If a Member has failed to make such figures available, the produc-
tion of that Member for a period of 12 months shall be calculated by multiplying by
12 the average monthly rate of production figures available for such period.

Rule 5

Figures of the production of tin in the territory of any Producing Member for any
period earlier than 42 months before the date of any redetermination shall not be employed
in that redetermination, nor shall account be taken of figures of the production of tin in
control periods.

Rule 6

The Council may reduce the percentage of any Producing Member which has failed
to export the whole of its permissible export tonnage as determined under article 34,
paragraph 1, or of any greater amount accepted by it under paragraph 2 of that article.
In considering its decision, the Council shall regard as mitigating circumstances that the
Producing Member concerned surrendered under article 34, paragraph 2, a part of its
permissible export tonnage in time for effective steps to be taken by the other Producing
Members to make good the deficit or that the Producing Member concerned which has
failed to export the amount determined under article 34, paragraph 5, has exported the
whole of its permissible export tonnage as determined under article 34, paragraph 1 or
paragraph 2.

Rule 7

If a reduction in the percentage of any Producing Member is made in accordance
with rule 6, the percentage so made available shall be distributed among the other
Producing Members in proportion to their percentages current at the date of the decision
to make the reduction.
Rule 8

Notwithstanding the foregoing rules, the percentage of a Producing Member shall
not, during any period of 12 months, be reduced by more than one-tenth of its percentage
at the commencement of that period.

Rule 9

(a) In any action which it may propose to take in accordance with these rules, the
Council shall give due consideration to any circumstances stated by any Producing Mem-
ber as being exceptional and may, by a two-thirds distributed majority, waive or modify
the full application of these rules.

(b) For the purposes of this rule and of article 34, paragraph 1, the following circum-
stances inter alia may be regarded as exceptional: a national disaster, a major strike which
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has paralysed the tin mining industry for a substantial period, a major breakdown of power
supplies or of the main line of transport to the coast or to the point of export as defined
in annex C to this Agreement.

Rule 10

For the purposes of these rules, the calculation for Producing Members which are
substantial consumers of tin derived from their domestic mine production shall be based
on their exports of tin and not on mine production of tin.

Rule 11

In this annex the expression ‘‘the production of tin’’ shall be deemed to refer
exclusively to mine production, and smelter production shall accordingly be ignored.

ANNEX G

COST OF THE BUFFER STOCK AS ESTIMATED BY THE CHAIRMAN
oF THE UNITED NATIONS TIN CONFERENCE, 1980

The cost of acquiring and operating the buffer stock established under article 21 of
this Agreement is estimated to be 35 Malaysian ringgit per kilogram.

Vol. 1282, 121139



1982 United Nations — Treaty Series e Nations Unies — Recueil des Traités 463

&b Las p—e b
KREMEHF.

In the name of Afghanistan:

Au nom de I’ Afghanistan :
Ot umenn Adpranucrana:

En nombre del Afganistan:

: L W e
REFMRECREE:

In the name of Albania:
Au nom de I’Albanie :
Ot uMenu AnGaHuu:
En nombre de Albania:

2 oted) p s
REAREAE.

In the name of Algeria:
Au nom de I’Algérie :
Ot umeHd Anxupa:

En nombre de Argelia:

RF L HHL:

In the name of Angola:
Au nom de I’Angola :
Ot uMeHH AHrOJbBI:

En nombre de Angola:

s al:.-:l.&i'f...l.,
RRZ RINF B

In the name of Antigua and Barbuda:

Au nom d’Antigua-et-Barbuda :
Ot umenu AHTUrYBI B BapOyabr:
En nombre de Antigua y Barbuda:
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TR | b

REMME,

In the name of Argentina:
Au nom de I’ Argentine :
OT NMeHN ApPreHTHHbI;

En nombre de la Argentina:

s el pt el
RERAFE .

In the name of Australia:
Au nom de I’ Australie :
OT uMeHu ABCTpanuu:
En nombre de Australia;

N. D. ANDERSON
4 February 1982

¢ Ll
KRR LINA

In the name of Austria:
Au nom de I’ Autriche :
Ot umMeHu ABCTpHH:

En nombre de Austria:

b Ll b
RE .

In the name of the Bahamas:
Au nom des Bahamas ;

Or nmenu BaraMckux ocTpoBOB:

En nombre de las Bahamas:

g Gl pn by
RF ek,

In the name of Bahrain:
Au nom de Bahrein :
Ot umenu Baxpeiina:
En nombre de Bahrein:
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0w 0 Ny p by
REZ I E,

In the name of Bangladesh:
Au nom du Bangladesh :

Ot uMmenun Banrnaneum:
En nombre de Bangladesh:

20 O by f-v\e
REEEZL ¥

In the name of Barbados:
Au nom de la Barbade :
Ot umenu Bapbanoca:

En nombre de Barbados:

: Seade pule
R W F ot

In the name of Belgium:
Au nom de la Belgique :
Ot umenn benbrun:

En nombre de Bélgica:

E. DEVER!
27 avril 1982

] ;:.-—Jqu-wl-t
Rzrmflz

In the name of Belize:
Au nom du Belize :
Ot uMmenu Benuza:
En nombre de Belice:

L S— o P

REI T

In the name of Benin:
Au nom du Bénin :
Ot umenu Benuna:
En nombre de Benin:

: - - L mbaw e w2 Gt o e
P

! See p. 499 of this volume for the text of the declaration made upon signature — Voir p. 499 du présent
volume pour le texte de la déclaration faite lors de la signature.
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Ol ey
REF It

In the name of Bhutan:
Au nom du Bhoutan :

Ot umenu Byrana:
En nombre de Bhutan:

2 bbadye ol

In the name of Bolivia:
Au nom de la Bolivie :
Ot uMedu Boaunsuu:

En nombre de Bolivia:

2 Lo lyusys pule
REMRKELA:

In the name of Botswana:

Au nom du Botswana :
Ot uMeHu BoTrcBanel:
En nombre de Botswana:

2 Sty L) ol
REEH:

In the name of Brazil:
Au nom du Brésil :

Ot umenu Bpazunnn:
En nombre del Brasil:

H L:')Ll-‘-' f-w\-'
R A I -

In the name of Bulgaria:
Au nom de la Bulgarie :
Ot nmenu Bonrapun:

En nombre de Bulgaria:
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2 Loayye pule
KRG -

In the name of Burma:
Au nom de la Birmanie :
Ot umenu bupMmsr:

En nombre de Birmania:

TS Ay g pwly

REA e,

In the name of Burundi:
Au nom du Burundi :
Ot umenu Bypysnu:

En nombre de Burundi :

¢ 4 Laipad! RSV ) Loy by dgpppnn gl
REBERD I HFERES T XL ME,

In the name of the Byelorussian Soviet Socialist Republic:

Au nom de la République socialiste soviétique de Biélorussie :

Ot umenn Benopycckoit Cosetckoit Coupanucruyeckoil Pecrybnuku:
En nombre de la Repuiblica Socialista Soviética de Bielorrusia:

:\.\_'Sf-w\-f
REMEKX:

In the name of Canada:
Au nom du Canada :
Ot umenu Kanapgsr:

En nombre del Canada:

JoHN REID MORDEN!
29 April 1982

¢ i Y1 eIl
REHBRA:

In the name of Cape Verde:

Au nom du Cap-Vert :

Ot umenu OctpoBoB 3enesoro Meica:
En nombre de Cabo Verde:

! See p. 499 of this volume for the text of the declaration made upon signature — Voir p. 499 du présent
volume pour le texte de la déclaration faite lors de la signature.
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R WO | IS SOy »
R et fuE:

In the name of the Central African Republic:
Au nom de la République centrafricaine :

Ot umenn LenrpanprHoatpuxanckoi Pecny6nuku:

En nombre de la Republica Centroafricana:

: ol pull
REER.

In the name of Chad:
Au nom du Tchad :
Ot umenu Yapa:

En nombre del Chad:

: et pl
REEAMN,

In the name of Chile:
Au nom du Chili :
Ot umenu Yunu:

En nombre de Chile:

2 el gy
R .

In the name of China:
Au nom de la Chine :
Ot umenu Kuras:

En nombre de China:

2 LaagdsS ple
RETRILE:

In the name of Colombia:
Au nom de la Colombie :
Ot umeru Konymbuu:

En nombre de Colombia:
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2 3 9masS ple
REMES .

In the name of the Comoros:
Au nom des Comores :

Or nmern KoMOpPCRUX OCTPOBOB:

En nombre de las Comoras:

t gmmmiiipl ol
RERR

In the name of the Congo:
Au nom du Congo :

Ot umenn Konro:

En nombre del Congo:

s LS, LS gl
REF HkRom:

In the name of Costa Rica:
Au nom du Costa Rica :
Ot umenu Kocra-Pukn:

En nombre de Costa Rica:

t oS pmly
RESTE:

In the name of Cuba:
Au nom de Cuba :
Or nmenn Ky6rr:

En nombre de Cuba:

3 St el
A 20 0 B i -

In the name of Cyprus:
Au nom de Chypre :
Or umenu Kumnpa:

En nombre de Chipre:
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RFHE HIB R

In the name of Czechoslovakia:
Au nom de la Tchécoslovaquie :
Ot umMenu YexoCa0BaKum:

En nombre de Checoslovaquia:

;b lin I Lt gl
G ASER EE S

In the name of Democratic Kampuchea:
Au nom du Kampuchea démocratique :

Or umenu [Jemokparuyeckon Kamnyunu:
En nombre de Kampuchea Democratica:

g bl Al Gttt LS & s s
REGHREEEXAREME,

In the name of the Democratic People’s Republic of Korea:

Au nom de la République populaire démocratique de Corée :
Ot umenn Koperickoit Haponno-Iemoxkparuueckoil PecryOnuku:
En nombre de la Republica Popular Democratica de Corea:

,Lqéuquuﬁuﬁm
KEREHT:

In the name of Democratic Yemen:
Au nom du Yémen démocratique :

Or nmenu JIemoxparnueckoro HMemena:
En nombre del Yemen Democratico:

L JRN—Y [N | p by
RERZ.

In the name of Denmark:
Au nom du Danemark :
Ot umenu [Tanuu:

En nombre de Dinamarca:

WILLIAM ULRICHSEN
27 April 1982
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! g e

REFAHR:

In the name of Djibouti:
Au nom de Djibouti :
Or umenu I>xubyTH:
En nombre de Djibouti:

t Sy o ply
REEk R .

In the name of Dominica:
Au nom de la Dominique :
Ot umenu JJOMHUHHKH:

En nombre de Dominica:

2 dSiiag 0 g pgpandl o,
RRE X Bt fuE.

In the name of the Dominican Republic:
Au nom de la République dominicaine :
Ot umenu JomuHukanckol PecyOonuxu;
En nombre de la Republica Dominicana:

Y] Jl’____.Sl r...‘.,
REEMNEK:

In the name of Ecuador:
Au nom de I’Equateur :
Ot uMenu DKBagopa:

En nombre del Ecuador:

8)—-—‘0’—.&’4

REEK:

In the name of Egypt:
Au nom de I’Egypte :
Ot uMenu Erunra:

En nombre de Egipto:
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L Y IS P | ',..l,
REFEAR S,

In the name of El Salvador:
Au nom d’El Salvador :
Ot umenn CanbBagopa:
En nombre de El Salvador:

Pl Y1 Lo pel,
REFHENAE,

In the name of Equatorial Guinea:
Au nom de la Guinée équatoriale :

Or uMenu JKBaropHanbHOl ['BUHEH:

En nombre de Guinea Ecuatorial:

t b | ol
REREBHT,

In the name of Ethiopia:
Au nom de I’Ethiopie :
Or umenu ddpuonuu:

En nombre de Etiopia:

t (grmntngd o b
(%3 38

In the name of Fiji:
Au nom de Fidji :
Or umenu OumKHU:
En nombre de Fiji:

PRl JUR— [} f-w‘f
REGF 2L,

In the name of Finland:
Au nom de la Finlande :
Ot umend OUHISHANN:
En nombre de Finlandia:

JLKKA PASTINEN
March 11, 1982
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Y ——y I P
ARk

In the name of France:
Au nom de la France :
Ot umenn $pannun:

En nombre de Francia:

Luc DE LA BARRE DE NANTEUIL!
27 avril 1982

t (et

Rfem ¥,
In the name of Gabon:
Au nom du Gabon :

Ot uMenu T'aboHa:
En nombre del Gabodn:

e i e
RERHTE

In the name of Gambia:
Au nom de la Gambie :

Ot umenu I'amMbuu:
En nombre de Gambia:

g s Lot VTl Ly 031 2y gaadl o,
REBRSR LM,

In the name of the German Democratic Republic:

Au nom de la République démocratique allemande :
Ot umenu Tepmanckoii [leMokpaTudeckoidl Pecny6Gnuku:
En nombre de la Republica Democratica Alemana:

' See p. 499 of this volume for the text of the declaration made hpon signature — Voir p. 499 du présent
volume pour le texte de la déclaration faite lors de la signature.
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WM PER [ IR [F SRS
RREEIRIA A,

In the name of the Federal Republic of Germany:
Au nom de la République fédérale d’Allemagne :
Or umenu ®eneparnsHoit Pecniyonmnku I'epmanmi:
En nombre de la Repiblica Federal de Alemania:

GUNTHER VAN WELL!
27 avril 1982

REm.

In the name of Ghana:
Au nom du Ghana :
Ot nmenu IN'anbl:

En nombre de Ghana:

PRP0) MY | el
REFH:

In the name of Greece:
Au nom de la Grece :
Or umenu I'peunn:

En nombre de Grecia:

MIHALIS DOUNTAS!
30 avril 1982

tlob e puly
REMI S .

In the name of Grenada:
Au nom de la Grenade :
Ot umenu I'penansl:

En nombre de Granada:

! See p. 499 of this volume for the text of the declaration made upon signature — Voir p. 499 du présent
volume pour le texte de la déclaration faite lors de la signature.
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t Vsl puly
REfAH T,

In the name of Guatemala:
Au nom du Guatemala :
Ot uMenu I'saTeMalbl:

En nombre de Guatemala:

| —vey o P
KRELAE:

In the name of Guinea:
Au nom de la Guinée :
Ot uMmenu I'uneu:

En nombre de Guinea:

? sl Lot p by
RFILA T H4

In the name of Guinea-Bissau:
Au nom de la Guinée-Bissau :

Ot umenu I'sunen-bucay:

En nombre de Guinea-Bissau:

s e lé aul,
KRR ETH.

In the name of Guyana:
Au nom de la Guyane :
Ot umenu I'Buanbl:

En nombre de Guyana:

I .

In the name of Haiti:
Au nom d’Haiti :

Ot umenu I'autu:

En nombre d¢ Haiti:
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2 gl T ol
REHYE:

In the name of the Holy See:
Au nom du Saint-Siege :

Or umenu Cearefiiuero npecroia:

En nombre de la Santa Sede:

torlp o puly

R B ALY

In the name of Honduras:
Au nom du Honduras :
Or umenu I'onnypaca:

En nombre de Honduras:

H l——e)‘-i-:\-‘ (H-‘-f
R4 F A

In the name of Hungary:
Au nom de ia Hongrie :

Ot nmenu Benrpun:
En nombre de Hungria:

sla sl el
REXE .

In the name of Iceland:
Au nom de I'Islande :

Ot uMenu Ucnanauy:
En nombre de Islandia:

:-\___‘...(,J|r_...\,.
REHE

In the name of India:
Au nom de I’'Inde :

Ot umenu Uagun:

En nombre de la India:
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H ‘—-—W,d)' f"""’
REAERE T,

In the name of Indonesia:
Au nom de "Indonésie :
Ot umenn Uupone3uu:
En nombre de Indonesia:

ABDULLAH KAMIL

Oct. 8, 1981

2 O ! panly

REF

In the name of Iran:
Au nom de I'Iran :
Ot uMenn Mpana:
En nombre del Iran:

t Sl o,
REFHRE.

In the name of Iraq:
Au nom de I'Traq :
Ot nmenu Mpaka:
En nombre del Iraq:

:‘-\—-——‘Jx‘ p-'-p
REERE,

In the name of Ireland:
Au nom de I’lrlande :
Ot umenu Mpnannun:
En nombre de Irlanda:

NoOEL DORR
27 April 1982

t Jes ! s
REUE7.

In the name of Israel:
Au nom d’Israél :

Ot umenu Wspauns:
En nombre de Israel:
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In the name of Italy:
Au nom de I'Italie :
Ot nmenu Uranum:
En nombre de Italia:

UMBERTO LA Rocca!
27 avril 1982

H C|—"J| J...a‘.w '.ul.f
REZTFHE,

In the name of the Ivory Coast:

Au nom de la Cote d’Ivoire :

Or umenu Bepera Cnonosoit Kocrn:
En nombre de la Costa de Marfil:

sl Sl puly
REF Fn

In the name of Jamaica:
Au nom de la Jamaique :
Ot nMenu SIMaiku:

En nombre de Jamaica:

P I—) VL) I P
%k B %,

In the name of Japan:
Au nom du Japon :
Ot uMenn SImoHun:
En nombre del Japon:

MASAHIRO NI1SIBORI!
February 19, 1982

! Sec p, 499 of this volume for the text of the declaration made upon signature — Voir p. 499 du présent

volume pour le texte de la déclaration fajte lors de la signature.
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: O-‘)‘Y‘ p b
KEAE .

In the name of Jordan:
Au nom de la Jordanie :
Ot nmenu HMopnanuu:
En nombre de Jordania:

RREE B,

In the name of Kiribati:
Au nom de Kiribati :
Ot umenu Kupubatu:
En nombre de Kiribati:

P . § f-»‘-e
REERE:

In the name of Kenya:
Au nom du Kenya :
Ot umenu Kennn:

En nombre de Kenya:

:'-"-t-—-og‘f""""
RFH Bl

In the name of Kuwait:
Au nom du Koweit :
Ot umenu Kygeiita:
En nombre de Kuwait:

3 et by oS 5 F Agygan ple
REEHRARRERME.

In the name of the Lao People’s Democratic Republic:
Au nom de la République démocratique populaire lao :

Ot umenu Jlaocckoit Hapoano-JleMokrpatuyeckor PecriyOinuku:

En nombre de la Repiiblica Democratica Popular Lao:
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LR S— iy 1 ¥
RFEREH.

In the name of Lebanon:
Au nom du Liban :

Ot umenu JIuBana:

En nombre del Libano:

2 3—Sgume) gl
REXELE:

In the name of Lesotho:
Au nom du Lesotho :
Ot uMenu Jlecoro:

En nombre de Lesotho:

) SRS [ WA P
REMNLE .

In the name of Liberia:
Au nom du Libéria :
Ot umenu JluGepuu:
En nombre de Liberia:

e L L U IS |
RERTHEF LT RAE.

In the name of the Libyan Arab Jamahiriya:
Au nom de la Jamahiriya arabe libyenne :

Ot nmenn Jlusuiickoii Apabckoit [xamMaxupuu:
En nombre de la Jamahiriya Arabe Libia:

: e bl [t L

In the name of Liechtenstein:
Au nom du Liechtenstein :
Ot uMenu JIuxTeHITenHa:
En nombre de Liechtenstein:
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: fpm——add ply
RESFRE:

In the name of Luxembourg:
Au nom du Luxembourg :
Ot umenu Jlrokcembypra:
En nombre de Luxemburgo:

E. DEVER
27 avril 1982

[J Sum— ¥ RV} f-ﬂlf
KK L3kt Hidm

In the name of Madagascar:
Au nom de Madagascar :
Or umenu Magarackapa:
En nombre de Madagascar:

ks ) N r-“'"f

K fe Btidk .

In the name of Malawi:
Au nom du Malawi :
Or umenu Managsu:

En nombre de Malawi:

H L—-—-—qj—,\“- p—wi-:
REGERBE L.

In the name of Malaysia:
Au nom de la Malaisie :
Or umenu Manaiizuu:

En nombre de Malasia:

PAauL LEoNG KHEE SEONG
4th September 1981

sl puly
REGRRK:

In the name of Maldives:
Au nom des Maldives :
Ot uMenu ManbIUBOB:
En nombre de Maldivas:
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RELE,

In the name of Mali:
Au nom du Mali :
Ot umenn Manu:
En nombre de Mali:

4 ‘-——-L-".fﬂ-'!
RELGHM.

In the name of Malta:
Au nom de Malte :
Ot umenn ManbThbl:
En nombre de Malta:

RECERREE:

In the name of Mauritania:
Au nom de la Mauritanie :

Ot uMeHu Maspurannu:
En nombre de Mauritania:

? Ui yge puoly

RREE R

In the name of Mauritius:
Au nom de Maurice :

Ot umeHu MaBpukus:

En nombre de Mauricio:

S‘L-—d-‘&-" r‘lq
REEHH.

In the name of Mexico:
Au nom du Mexique :
Ot nmeHn Mexcuku:
En nombre de México:
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39S Lge puly
REENF:

In the name of Monaco:
Au nom de Monaco :
OT umenu MoHako:

En nombre de Médnaco:

8‘——-‘5—0-0'.-'.'
R¥k ¥,

In the name of Mongolia:
Au nom de la Mongolie :
Ot uMeHu MoHroJIIu:

En nombre de Mongolia:

2 el aul
KRR ERFF.

In the name of Morocco:
Au nom du Maroc :

Ot umeHu Mapokko:
En nombre de Marruecos:

:é——-ﬁ-‘j,- f-!'lf

REXEWLIR:

In the name of Mozambique:

Au nom du Mozambique :
Ot uMenu Moszambuka:

En nombre de Mozambique:

t9p s pule
RS

In the name of Nauru:
Au nom de Nauru :
Or umenu Haypy:

En nombre de Nauru:

Vol. 1282, 1-21139



484 United Nations — Treaty Series e Nations Unies — Recueil des Traités

1982

RERWAR:
In the name of Nepal:
Au nom du Népal :

Ot nmenu Henana:
En nombre de Nepal:

tla—don pul,
REH 2,

In the name of the Netherlands:

Au nom des Pays-Bas :
Ot nmenn Hunepnannos:

En nombre de los Paises Bajos:

HuGo SCHELTEMA
March 30, 1982

sl liew puly
REHTHE.

In the name of New Zealand:

Au nom de la Nouvelle-Zélande :

Ot umenu Hoson Benanmuu:
En nombre de Nueva Zelandia:

) S— N O P
K& Rdm$r)N .

In the name of Nicaragua:
Au nom du Nicaragua :
Or umenu Hugaparya:

En nombre de Nicaragua:

S — VA e
RERH R

In the name of the Niger:
Au nom du Niger :

Ot umenn Hurepa:

En nombre del Niger:
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t s ple
REEEAE.

In the name of Nigeria:
Au nom du Nigéria :
Or umenu Hurepun:
En nombre de Nigeria:

OLADAFO FAFOWORA
30 April 1982

o e

R :

In the name of Norway:

Au nom de la Norvege :

Ot umenu Hopeerun:
En nombre de Noruega:

s ol—es puly
RETE .

In the name of Oman:
Au nom de ’'Oman :
Ot umenn OMaHa:

En nombre de Oman:

s oSl pul
RE XA,

In the name of Pakistan:

Au nom du Pakistan :
Ot umenn ITakucrana:

En nombre del Pakistan:

) NEEDL VI I
RKkbEg o,

In the name of Panama:
Au nom du Panama :
Ot umenn ITanamer:

En nombre de Panama:

OLE ALGARD
18. 11.1981.
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¢ dapaadl L Iyl aul,
RERCHFEHNLAL:

In the name of Papua New Guinea:

Au nom de la Papouasie-Nouvelle-Guinée :
Ot umenu Ilanya-Hosoii I'Bunen:

En nombre de Papua Nueva Guinea:

QT PS—- 1) P

REEHE:

In the name of Paraguay:
Au nom du Paraguay :
Ot umenu INaparsas:

En nombre del Paraguay:

- B e f-“'"f

RERE .

In the name of Peru:
Au nom du Pérou :
Ot umenu Ilepy:

En nombre del Peru:

:a:!———-eli-“f-'-e
RRERE.

In the name of the Philippines:
Au nom des Philippines :

OT umeHH OUITHIINIMH:

En nombre de Filipinas:

s la sy aul
TR 2L,

In the name of Poland:
Au nom de la Pologne :

Ot umenu ITonpiuu:
En nombre de Polonia:

EUGENIUSZ WYZNER
April 30, 1982
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:JL———BJJ‘HL
REHNHT:

In the name of Portugal:
Au nom du Portugal :

Or umenu IMopryranuu:
En nombre de Portugal:

8;———-—“ HL
REFER,

In the name of Qatar:
Au nom du Qatar :
Ot umenu Karapa:
En nombre de Qatar:

t S dppypan puly
REABRE.

In the name of the Republic of Korea:

Au nom de la République de Corée :
Ot umenn Kopeiickoit Peciybnuku:
En nombre de la Repuiblica de Corea:

$ by, ol
REPLET.

In the name of Romania;
Au nom de la Roumanie :
Ot umenu Pymbinum:

En nombre de Rumania:

thaesly, pul,

RESIE.,

In the name of Rwanda:
Au nom du Rwanda :
Ot umenu Pyannbl:

En nombre de Rwanda:
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g L Py
REZHEEL:

In the name of Saint Lucia:
Au nom de Sainte-Lucie :
Ot nmenu Cenr-Jlrocuu:

En nombre de Santa Lucia:

t ool iamy o co b puly

RBEEXH AN T B

In the name of Saint Vincent and the Grenadines:
Au nom de Saint-Vincent-et-Grenadines :

Ot umenu Cenr-BuHcenTa U I'peHanbr:

En nombre de San Vicente y las Granadinas:

REFEL.

In the name of Samoa:
Au nom du Samoa :
Ot umenn Camoa:

En nombre de Samoa:

:,——-it)‘o QL- f"""f
REZX L

In the name of San Marino:
Au nom de Saint-Marin :
Ot nmenn Can-MapuHo:
En nombre de San Marino:

2 ptainyry (095 Ol paely

REZE LYK E ..

In the name of Sao Tome and Principe:
Au nom de Sao Tomé-et-Principe :
Ot nmenn Can-Tome n Ilpuscunu:
En nombre de Santo Tomé y Principe:
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1 iy dgacad ! gy el
RIED WM

In the name of Saudi Arabia:
Au nom de I’ Arabie saoudite :
Ot umenu CaynoBckoit Apapuu:
En nombre de Arabia Saudita:

H d‘.i.'u-." ‘u-‘f
REER K.

In the name of Senegal:
Au nom du Sénégal :
Ot nmenu CeHeraja:
En nombre del Senegal:

8 St e by
REETR,

In the name of Seychelles:

Au nom des Seychelles :

Or umenn Ceiensckux OcTpoBOB:
En nombre de Seychelles:

3 () Lpose p by
REEAN.

In the name of Sierra Leone:
Au nom de la Sierra Leone :
Or umenu Creppa-JleoHe:

En nombre de Sierra Leona:

PR YT S F S ‘u-lr
RIEH A 3L

In the name of Singapore:
Au nom de Singapour :
Ot nmenu CyuHranypa:
'En nombre de Singapur:
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t Ol—aele 3o pule
REFF 2N

In the name of Solomon Islands:
Au nom des Iles Salomon :

Ot umenu ConnoMoHOBBIX OCTPOBOB:
En nombre de las Islas Salomoén:

P | IPYOPY | UM
RERGE:

In the name of Somalia:
Au nom de la Somalie :
Ot umeuu Comainu:

En nombre de Somalia:

t Sepiad! Ll pul
Rz

In the name of South Africa:
Au nom de I’Afrique du Sud :
Ot umenn I0xuoi Adpuxn:
En nombre de Sudafrica:

D) S— PO IO B
REWHST .

In the name of Spain:
Au nom de U'Espagne :
Or umenu Mcnanuu:
En nombre de Espana:

t LY Gy puly
REHE 2k,

In the name of Sri Lanka:
Au nom de Sri Lanka :
Ot umenu lpu JIavkn:
En nombre de Sri Lanka:
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2 O Spmdd | gy
REH

In the name of the Sudan:
Au nom du Soudan :

Ot nmenn Cynana:

En nombre del Sudan:

iy g g by
REFEd.

In the name of Suriname:
Au nom du Suriname :
Ot umenn Cypunama:

En nombre de Suriname:

2 Aidy ly s
REH R 2.

In the name of Swaziland:
Au nom du Swaziland :

Ot uMenn Cpa3uieHna:

En nombre de Swazilandia:

! ygend | ply
R,

In the name of Sweden:
Au nom de la Suede :
Ot umenn lBenuu:

En nombre de Suecia:

ANDERS THUNBORG
April 29, 1982

g e

REH L.

In the name of Switzerland:
Au nom de la Suisse :

Ot uMenu UlBeiinapun:

En nombre de Suiza:

T. FAILLILLY
Le 8 avril 1982
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REMEEHA TR E,

In the name of the Syrian Arab Republic:

Au nom de la République arabe syrienne :
Ot umenu Cupuiickolt Apa6ekoit Pecniy6nuku:
En nombre de la Repiblica Arabe Siria:

g by aly
RFERE:

In the name of Thailand:
Au nom de la Thailande :
Ot uMmesu Taunanna:

En nombre de Tailandia:

BIRABHONGSE KASEMSRI
26 January 1982

3 Sy e L
R¥ES W,

In the name of Togo:
Au nom du Togo :
Or umenu Toro:

En nombre del Togo:

3 bmiigs puly
REF

In the name of Tonga:
Au nom des Tonga :
Or umenn Tomnra:

En nombre de Tonga:

1 9mmmmilesiy 31 audes5 pule
REHe o Rk fod B,

In the name of Trinidad and Tobago:
Au nom de la Trinité-et-Tobago :
Ot nmenn Tpunugapa u Tobaro:

En nombre de Trinidad y Tabago:
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Sue——sS el

RIERJEH:

In the name of Tunisia:
Au nom de la Tunisie :
Ot umenu TyHuca:

En nombre de Tinez:

:L-Jﬁf--b
RELFI;.

In the name of Turkey:
Au nom de la Turquie :
Ot umenu Typuuu:

En nombre de Turquia:

19—t liys o,
REBTR .

In the name of Tuvalu:
Au nom de Tuvalu :
Ot umenu Tysany:

En nombre de Tuvalu:

2 1oyl oty
REL T

In the name of Uganda:
Au nom de I’Ouganda :
Ot umenu Yrauabl:

En nombre de Uganda:

¢ a5 Ligad ! AS1AS VY LSy ippppan puly
REGFELRERHSE X fulE.

In the name of the Ukrainian Soviet Socialist Republic:

Au nom de la République socialiste soviétique d’Ukraine :

Or umenn Ykpaunckoit CoBerckoii Conpanucruyeckon Pecniyoanku:
En nombre de la Republica Socialista Soviética de Ucrania:
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¢ it b RS Y gy pandt slast
REFBHESE XA MERE.

In the name of the Union of Soviet Socialist Republics:

Au nom de I’Union des Républiques socialistes soviétiques :
Ot umenu Corosza Copetckux CoumanucTnyecknx Pecnyonux:
En nombre de la Unién de Republicas Socialistas Soviéticas:

28 aniad) Gyl 2, LYY ple
REFHBREYKE .

In the name of the United Arab Emirates:

Au nom des Emirats arabes unis :

Ot umeHu OObeRuHEeHHbIX Apabckux SMHUPATOB:
En nombre de los Emiratos Arabes Unidos:

ittt Lasdly ediad | o Ungyd 3 aoiadt aShead! puly
REATFIBMRLE R ERGEH:

In the name of the United Kingdom of Great Britain and Northern Ireland:

Au nom du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord :

Ot umenn Coegunennoro Koponescrsa BenukoGpurannu u CepepHoit Flpnangnm:
En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:

ANTHONY PARSONS
22 April 1982

28 denad | (49 e K1 deygpan pl,
REERER A E,

In the name of the United Republic of Cameroon:
Au nom de la République-Unie du Cameroun :
Or nMenn O6wepunennoii Pecnmy6nuku Kamepyn:
En nombre de la Republica Unida del Camerin:

26 ol L...‘;c, 'q"m f"’""
REBRR TR A AE,

In the name of the United Republic of Tanzania:
Au nom de la République-Unie de Tanzanie :

Ot umenu O6begunenHo Pecny6nuku Tan3anus:
En nombre de la Repiblica Unida de Tanzania:
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. A T FVCR | FER 1 N[ PoM D
REEMNRAKE:

In the name of the United States of America:
Au nom des Etats-Unis d’Amérique :

Ot umend Coennuaennnix HltatoB AMEpUKH:

En nombre de los Estados Unidos de América:

s Lladl Wy pul
Rk LR R4

In the name of the Upper Volta:
Au nom de la Haute-Volta :

Ot umenu Bepxueit BoasTsl:

En nombre del Alto Volta:

PR PN

% LT

In the name of Uruguay:
Au nom de I’Uruguay :
Ot umenu Ypyraas:

En nombre del Uruguay:

RERSM A .

In the name of Vanuatu:
Au nom de Vanuatu :
Ot umenu Banyary:

En nombre de Vanuatu:

s Ay s pule
REE AR

In the name of Venezuela:
Au nom du Venezuela :
Ot umenu BeHecyabl:

En nombre de Venezuela:
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REMEHSE XS,

In the name of Viet Nam:
Au nom du Viet Nam :
Ot umeny BreTHama:

En nombre de Viet Nam:

: o—ad! puly
G 2 ARE

In the name of Yemen:
Au nom du Yémen :
Ot umenu MemeHa:

En nombre del Yemen:

s L g iyy puly
KRR R4 K

In the name of Yugoslavia:
Au nom de la Yougoslavie :
Or umenu IOrocnasun:

En nombre de Yugoslavia:

$ et |y Ly

RENFPR:

In the name of Zaire:
Au nom du Zaire :
Ot nmeny 3anpa;

En nombre del Zaire:

KAMANDA WA KAMANDA
30 avril 1982

¢ e b g b
RN

In the name of Zambia:
Au nom de la Zambie :
Ot uMenn 3aMOun:

En nombre de Zambia:
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R e—1 L

R BA 5.

In the name of Zimbabwe:
Au nom du Zimbabwe :
Ot umenn 3umGatae:

En nombre de Zimbabwe :

s olan ¥l ssladl udaw puly
RELHKLEHZER S

In the name of the Council for Mutual Economic Assistance:
Au nom du Conseil d’aide économique mutuelle :

Ot umenu CoBeTa DKOHOMHYECKOH B3aumonomoniu:

En nombre del Consejo de Asistencia Econémica Mutua:

s .,,e,,.‘ll S o Lasd Y1 aasaad! puly
R T M Z 53k Bk,

In the name of the European Economic Community:
Au nom de la Communauté économique européenne :
Ot umenu EBponeiickoro sSKOHOMHYECKOT0 coo0IIecTBa:
En nombre de la Comunidad Econémica Europea:

RAINER LAU
27 April 1982

I e el e

AE)E:
The President of the Conference:
Le Président de la Conférence :
IIpencenarens Kondepennun:
El Presidente de la Conferencia:

spladl o Y1
B4 .

The Secretary-General:
Le Secrétaire général :
I'eBepanbHbIi ceKpeTaph:
El Secretario General:
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 pfel) (s dpisall e Y1
SWRATRE:

The Executive Secretary of the Conference:
Le Secrétaire exécutif de la Conférence :
HcnonaurenpHbld cekpeTaps Kondepennuu:
El Secretario Ejecutivo de la Conferencia:
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DECLARATIONS MADE DECLARATIONS FAITES
UPON SIGNATURE LORS DE LA SIGNATURE
BELGIUM BELGIQUE
DENMARK DANEMARK
EUROPEAN ECONOMIC COMMUNAUTE ECONOMIQUE
COMMUNITY EUROPEENNE
FRANCE FRANCE
ITALY ITALIE
LUXEMBOURG LUXEMBOURG
GERMANY, ) ALLEMAGNE,
FEDERAL REPUBLIC OF REPUBLIQUE FEDERALE D’
GREECE GRECE
IRELAND IRLANDE

UNITED KINGDOM OF GREAT .
BRITAIN AND NORTHERN
IRELAND

Signature effected with the under-
standing that the Agreement will not be
used to facilitate or support manipula-
tions of the tin market.

DECLARATION MADE UPON NO-
TIFICATION OF PROVISIONAL
APPLICATION

GREECE

“*The Greek Government reserves its
position with respect to article 23 (Ar-
rears in contribution to the Buffer Stock
Account) as far as the payment of
interest on arrears is concerned for the
period before the ratification by Greece
of the Agreement.”

ROYAUME-UNI DE GRANDE-
BRETAGNE ET D’'IRLANDE
DU NORD

Signature effectuée étant entendu que
I’Accord ne devra pas servir a faciliter,
ou soutenir des manipulations du mar-
ché de I’étain.

DECLARATION FAITE LORS DE
LA NOTIFICATION D’APPLICA-
TION PROVISOIRE

GRECE
[TRADUCTION — TRANSLATION]

Le Gouvernement grec réserve sa po-
sition a I’égard de D’article 23 (Arriérés
de contribution au compte du stock
régulateur) en ce qui concerne le paie-
ment d’intéréts sur l'arriéré pour la
période précédant la ratification de
I’ Accord par la Grece.
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